
Indian Express, Delhi, 02/09/2026

Page No: 4, Size: 28.20cm × 10.58cm



Tribune, Delhi, 02/09/2026

Page No: 1, Size: 20.96cm × 17.54cm



Hindustan Times, Delhi, 02/09/2026

Page No: 3, Size: 65.51cm × 67.95cm



Dainik Tribune, Delhi, 02/09/2026

Page No: 9, Size: 17.38cm × 16.46cm



DJ Rashtriya Sanskaran, Delhi, 02/09/2026

Page No: 2, Size: 10.85cm × 29.90cm



DJ Rashtriya Sanskaran, Delhi, 02/09/2026

Page No: 2, Size: 11.77cm × 32.83cm



Dainik Jagran, Delhi, 02/09/2026

Page No: 4, Size: 40.98cm × 40.24cm



Hindustan, Delhi, 02/09/2026

Page No: 4, Size: 4.13cm × 6.61cm



Amar Ujala, Delhi, 02/09/2026

Page No: 2, Size: 37.28cm × 19.10cm



Punjab Kesari, Delhi, 02/09/2026

Page No: 5, Size: 15.66cm × 5.32cm



Jansatta, Delhi, 02/09/2026

Page No: 4, Size: 16.83cm × 8.28cm



Navbharat Times, Delhi, 02/09/2026

Page No: 8, Size: 6.88cm × 18.31cm



Navbharat Times, Noida, 02/09/2026

Page No: 2, Size: 25.14cm × 33.44cm



Hindustan Times, Pune, 02/09/2026

Page No: 3, Size: 67.31cm × 27.73cm



Hindustan Times, Mumbai, 02/09/2026

Page No: 15, Size: 14.23cm × 17.20cm



Amar Ujala City, Noida, 02/09/2026

Page No: 1, Size: 27.36cm × 13.97cm



ABP Live, Online News, 02/09/2026

Source: https://news.abplive.com/lifestyle/zomato-removes-fake-paneer-

analogue-dairy-products-to-no-longer-be-listed-1864750

Zomato Removes ‘Fake Paneer’: Analogue Dairy Products To No Longer Be Listed

Zomato will remove dishes made with analogue dairy from its platform. Know what ‘fake paneer’ means, what

FSSAI rules say, and the new guidelines for restaurants.

Written By : ABP Live Lifestyle |  Edited By: Vijaya Mishra |  Updated at : 01 Sep 2026 01:05 PM (IST)

Source : ABPLIVE AI 

Online food delivery platform Zomato has announced a zero-tolerance policy towards dishes made using

analogue dairy products. The company has said restaurants using such ingredients without appropriate

disclosure may have their listings removed from the platform. The move comes amid growing concerns around

food transparency and the use of dairy substitutes in dishes that customers may expect to contain genuine milk-

based products.

Which Dishes Are Being Removed?

Zomato said restaurants that have voluntarily disclosed the use of analogue dairy in certain dishes have been

removed from the platform with immediate effect. The company said the decision has been taken with customer

interests and transparency in food information in mind. Restaurants are expected to ensure that the ingredients

used in their dishes are accurately represented on the platform.

What Should Restaurants Do?

Zomato has asked restaurant partners to use authentic dairy products where dishes are advertised as containing

dairy. Restaurants unable to immediately switch to genuine dairy have been advised to remove dishes containing

analogue dairy from their menus. They have also been asked to check product labels and ingredient information

supplied by vendors and ensure that the details displayed on Zomato accurately reflect the ingredients used.

Restaurants that fail to comply with these requirements could be removed from the platform.

What Is Analogue Dairy?

Analogue dairy products are designed to resemble conventional dairy products but may use ingredients other

than milk. Analogue cheese, for example, can contain vegetable oils, starches and other ingredients instead of

milk-based components. The use of an analogue product is not automatically illegal. However, selling or

describing it as genuine dairy without proper disclosure can raise regulatory concerns. Consumers need clear

information to understand whether a dish contains genuine dairy or a substitute.

Why Is Analogue Cheese Under Scrutiny?

The debate over analogue cheese has intensified in India. In April 2026, the Food Safety and Standards Authority

of India (FSSAI) issued a public notice concerning the issue. It stated that selling analogue or cheese-analogue

products under the name of paneer is a violation of food regulations. The FSSAI also stressed the importance of

clearly identifying non-dairy or analogue ingredients used by restaurants and other food businesses. The issue

received further attention this month when the National Human Rights Commission (NHRC) issued a notice to the

FSSAI, along with all states and Union Territories. The Commission sought information on the use of analogue
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cheese, its nutritional value, potential health effects and available testing methods.

Zomato’s Hyperpure Controversy

The issue has previously been linked to Zomato's Hyperpure service, which supplies food products to restaurants.

In October last year, social media discussions raised concerns over the sale of analogue cheese through the

service, prompting criticism of the company. Zomato's latest action puts the spotlight back on ingredient

transparency and the need for restaurants to accurately represent dairy and dairy-alternative products on food

delivery platforms.
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Bhumi Pednekar On Greater Noida Bus Rape: 'How Can We See This Happen Again And Again?'

The actor ondemned the alleged assault of a teenage girl on a sleeper bus while travelling from Mainpuri to

Noida.

Outlook Entertainment Desk

Curated by: Debanjan Dhar

Published at: 1 September 2026 11:12 am

Summary of this article

Bhumi Pednekar has reacted to the Greater Noida bus rape case.

She condemned the repeated dangers to women's safety despite ample conversation and awareness-building.

Pednekar was last seen in Daldal.

Bhumi Pednekar has commented on the alleged rape of a 16-year-old girl inside a moving sleeper bus in Delhi-

NCR. The National Human Rights Commission (NHRC) has also stepped in.

Taking to her Instagram Stories on Monday, Bhumi responded sharply to the disturbing case and interrogated

how such incidents continue to happen in spite of repeated conversations around women's safety. She wrote,

“How can we see this happen again and again and again! Shame!”

Greater Noida Bus Rape Account

A 16-year-old girl from Uttar Pradesh was allegedly gang-raped inside a moving bus in Greater Noida after its

driver and conductor misled her into boarding the vehicle earlier this month. The two men accused in the case

have been arrested. Police said on Monday that the incident took place near Pari Chowk on August 4. The bus

travelled nearly 47km from Pari Chowk in Greater Noida, where the survivor boarded it, to Ring Road near the

Kashmere Gate Inter-State Bus Terminal in Delhi, where the accused allegedly left her, The girl went to the

Kashmere Gate police station, where Delhi Police filed an FIR under relevant sections of the Bharatiya Nyaya

Sanhita (BNS) and Protection of Children from Sexual Offences (POCSO) Act for alleged gang-rape, kidnapping and

assault.

According to Delhi Police, the Class 11 student from Mainpuri had left her home on August 3 without informing

her parents after being chided by her mother over her studies. She was reportedly travelling to her cousin’s home

in Sector 63, Noida. The teenager told police that she accidentally got off at Pari Chowk after it became dark and

heavy rain started. While she was stranded there, she saw a bus approaching and signalled the driver to stop. The

bus had no other passengers.

Bhumi Pednekar was last seen in Daldal, where she essayed DCP Rita Ferreira, a cop dealing with a troubled past
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while investigating a string of murders in Mumbai. The series is based on Vish Dhamija’s bestselling novel Bhendi

Bazaar and is streaming on Amazon Prime Video. It was met with middling reviews.
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Shiromani Akali Dal seeks probe into release of rape accused social media influencer

AAP leader Kuldeep Singh Dhaliwal stated that SAD was stooping to petty politics and concocting fake stories and

demanded evidence to prove the allegations

Mohit Khanna

Chandigarh, Updated At : 08:26 AM Sep 02, 2026 IST

Senior Shiromani Akali Dal (SAD) leader Bikram Singh Majithja today demanded a CBI or high court-monitored

independent probe into the alleged financial transactions to facilitate the release of social media influencer

Gurinder Singh, alias Guri Chahal.Majithia also levelled serious allegations against the Punjab Police for carrying

out “botched investigation”, which led Chahal’s release within a few months after his arrest.

Chahal, a resident of Mohali, was accused of abducting and raping a woman on the promise of marriage.

The Aam Aadmi Party (AAP)-led state government was quick to slam the allegations as baseless.

AAP leader Kuldeep Singh Dhaliwal stated that SAD was stooping to petty politics and concocting fake stories and

demanded evidence to prove the allegations.

Recently, the National Human Rights Commission (NHRC) had also issued a notice to the Punjab Chief Secretary

and police chief over a complaint of a demand of Rs 5 crore for the suppression of a rape case.

Majithia, during the press conference, released phone call records exchanged between two persons negotiating

on behalf of the accused Guri Chahal.

Majithia said, “He was shocked to learn that Guri, who was arrested in a rape case and also facing other offences,

was released in July and had fled to the USA.”

While sharing the phone call details, Majithia accused relative of Gurpreet Kaur, wife of CM Bhagwant Singh Mann,

for facilitating the deal.

Majithia also claimed that Punjab State Commission for Women Chairperson Raj Lali Gill was also aware of the

matter and Guri had exploited other victims as well, but she had done nothing.
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Nation and Beyond

NSUI protests gang rape of 16-year-old girl on sleeper bus in Delhi

By TNM (With ANI Inputs) 2 September 2026, 5:22 am

The National Students’ Union of India (NSUI), the student wing of the Congress party, organised a candle march in

New Delhi on Tuesday to protest the gang rape of a 16-year-old girl on a moving sleeper bus near Kashmere Gate.

The NSUI stated on X that the demonstration demanded justice for the victim and strict action against the

perpetrators. It also criticised the ruling Bharatiya Janata Party (BJP) government in Delhi, accusing it of failing to

ensure women’s safety despite its public assurances.

The rape incident involving a 16-year-old student in the country’s capital, Delhi, has shamed humanity. Today,

NSUI held a candle march demanding justice for the victim and strict action against the culprits. The BJP

government’s grand claims on women’s safety are proving hollow, when even the daughters of Delhi are not safe,”

the NSUI said.

Other civil society groups joined the protest. Members of the Students’ Federation of India (SFI) held a march

titled ‘Women Reclaim the Night,’ calling for tangible measures to improve women’s safety. An SFI member told

ANI that although women constitute 50% of the population, very few feel safe going out at night.

The SFI member also linked the protest to the hostile environment surrounding the Delhi University Students’

Union (DUSU) elections, alleging that hooliganism fuelled by money and muscle power creates insecurity for

women. “This protest is called ‘Women Reclaim the Night’. Women make up 50% of the population, yet we do not

even have one percent of the right to step out safely at night. When we do venture out to claim that right, we are

often stopped right at the start. Even if we do manage to go out, it is extremely unsafe for us. We face horrific

incidents… This protest is taking place at Delhi University because of the atmosphere that develops during DUSU

elections–an environment of hooliganism and politics driven by money and muscle power. This makes women feel

unsafe and poses a threat to our security. The very same goons who come to campaign are the ones who scale

college walls, trespass into girls’ hostels, and harass female students–even sexually harassing them. Given their

involvement, it was crucial to take a stand at Delhi University. We wanted to send a clear message: you cannot

make our campus unsafe. We are reclaiming this campus from you; we have as much right to it as you do, and we

will ensure that everyone here remains safe…”

Earlier reports stated that the 16-year-old victim, a Class 11 student from Mainpuri district, Uttar Pradesh, was

allegedly gang-raped aboard a moving sleeper bus that travelled almost 47 kilometres across the National Capital

Region before the suspects abandoned her near Kashmere Gate bus terminal on the night of August 4.

Police arrested the bus driver, Kuldeep, and conductor, Sandeep, in connection with the case. According to the

victim, after she resisted, the accused raped her and threatened to kill her. They dropped her on the Ring Road

near Kashmere Gate late at night and fled. The victim reported the incident to Kashmere Gate police, who
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apprehended both accused at a bus parking lot in Timarpur and seized the sleeper bus used in the crime.

In response, the National Human Rights Commission (NHRC) took suo motu cognisance of the incident. The NHRC

has issued notices to the Police Commissioners of Delhi and Gautam Budh Nagar and the Mainpuri

Superintendent of Police, requesting detailed reports within two weeks. These are to include the status of the

investigation and any compensation paid to the victim.

The NHRC stated that if media allegations are verified, the case raises serious human rights violations.
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Cops quiz witnesses to form ‘watertight’ case over Greater Noida-Delhi bus gangrape

A police officer associated with the probe said that they have written to the Forensic Science Laboratory to

expedite the report.

Updated on: Sep 2, 2026, 07:21:59 IST

By Hemani Bhandari

The Delhi Police have collected biological samples from a bus, in which a 16-year-old girl was allegedly gang-

raped by its driver and conductor on August 4, recorded statements of a slew of witnesses and compiled footage

from CCTV cameras to form a “watertight case”, officers aware of the developments said on Tuesday.

They said that the charge sheet in the case is likely to be filed within two weeks. Police said the samples include

hair strands of the victim, among other exhibits, which will form a key part of the probe. A police officer

associated with the probe, requesting anonymity, said that they have written to the Forensic Science Laboratory

(FSL) to expedite the report.

“An official request has been sent to the FSL division, asking them to share the report at the earliest, preferably in

the next 10 days, so it can be attached with the charge sheet,” the officer said.

The driver and conductor of a sleeper bus allegedly gang-raped a 16-year-old from Uttar Pradesh in Greater

Noida earlier this month after they misled the teenager, who had run away from home, into boarding the vehicle.

The bus covered a distance of around 47km between Pari Chowk in Greater Noida, from where the accused picked

up the victim, to the Ring Road area near the Kashmere Gate Inter- State Bus Terminal, where they dropped off

the victim in the early hours of August 4.

The bus had curtains covering the windows, making it difficult to see inside from outside, police said.

The Class 11 student, a resident of Mainpuri, had told police she ran away from her house on August 3 after being

reprimanded by her mother over her studies, and intended to stay at a cousin house in Sector 63 in Noida.

A second officer aware of the developments in the case said that they have recorded statements of several public

witnesses, including a security guard and the owners of two repair shops in Surajpur and Malakpur village in Uttar

Pradesh visited by the bus before it reached Pari Chowk late on August 3.

The officer, asking not to be named, said, “The statement of her cousin—her uncle’s son whom she had planned to

visit— has also been recorded, along with that of the owner of the bus, who has an office in Delhi, and officials of

the Child Welfare Committee who spoke to the girl and counselled her,” the officer said.
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These statements will form a major part of the charge sheet as well and are “very crucial” for a “watertight case”,

the officer added.

The first officer said that they have collected two CCTV footages—one where the girl was seen boarding the bus at

Pari Chowk and another where the girl was seen being dropped in the Kashmere Gate area.

“The DVR has been seized and due procedure is being followed to add that as evidence,” the officer said. The

second officer said that as per the bus owner’s statement, he had purchased the vehicle about three months ago

and it yet to be allotted a route.

The National Human Rights Commission (NHRC) on Tuesday said it has issued notices to the police commissioners

of Delhi and Gautam Budh Nagar in Uttar Pradesh. The commission observed that the content of the news report,

if true, raises serious issues of human rights violations.

“Therefore, it has issued notices to the police commissioners of Delhi and Gautam Buddha Nagar and Mainpuri’s

superintendent of police, calling for a detailed report on the matter within two weeks. The report is expected to

include the status of the investigation and compensation, if any, paid to the victim,” the NHRC said.

With agency inputs
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Gurugram hospital withholds body over unpaid Rs 18 lakh bill

Kin take corpse to Shahjahanpur in UP after NHRC chief steps in

Manikant Mishra Tribune News Service

New Delhi, Updated At : 08:06 AM Sep 02, 2026 IST

A dispute over an unpaid hospital bill took a serious turn following the death of a 30-year-old man from

Shahjahanpur, Uttar Pradesh, at Medanta Hospital in Gurugram, with the National Human Rights Commission

(NHRC) stepping in.

According to family members, they had already paid Rs 23 lakh towards the man’s treatment after arranging

money from their savings and through borrowing. The treatment continued for several days, but the patient could

not be saved.

The dispute began after his death, when the family was told that another Rs 18 lakh was payable. The relatives

said they were unable to arrange such a large amount immediately and requested that the body be handed over

to them.

The matter then reached NHRC chairman Priyank Kanoongo. In a post on X, Kanoongo said the body of the 30-

year-old man was not being handed over to his family despite Rs 23 lakh having already been paid.

“At Medanta Hospital in Gurugram, the body of a 30-year-old man from Shahjahanpur, Uttar Pradesh, is not being

handed over to his family following his death. The family has already paid Rs 23 lakh and is now being asked to

pay another Rs 18 lakh. The hospital is so defiant that it is neither listening to the administration nor following the

Supreme Court’s orders or the NHRC guidelines. I am now going to the hospital myself to deal with this,” said

Kanoongo.

This post, however, brought the dispute into the public domain and marked a sharp intervention by the rights

body. Following the warning, the hospital management handed over the body to the family without collecting the

additional Rs 18 lakh, according to the inputs available. The relatives subsequently left for their home district,

Shahjahanpur, with the body. The exact medical condition for which the man had been admitted has not been

disclosed. No information on the matter has been provided by the hospital management in the material available.

The episode has also triggered anger on the social media, with users questioning the practice of withholding

bodies over unpaid bills and calling for strict action against hospitals found violating directions concerning the

dignity and rights of the deceased.

https://www.tribuneindia.com/news/delhi/gurugram-hospital-withholds-body-over-unpaid-18-lakh-bill/
https://www.tribuneindia.com/news/delhi/gurugram-hospital-withholds-body-over-unpaid-18-lakh-bill/


The case has, therefore, moved beyond a family’s disputed hospital bill, putting the focus on whether financial

disputes can be allowed to come in the way of handing over a dead patient to the family.
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NHRC seeks detailed report on teen's gang rape in sleeper bus in Greater Noida

NHRC takes suo motu cognisance of alleged gang rape of 16-year-old girl in Greater Noida

The Hawk 

Sep 01, 2026, 07:44 PM(Updated Sep 01, 2026, 08:29 PM)

New Delhi, Sep 1 (IANS) The National Human Rights Commission (NHRC) has taken suo motu cognisance of

reports that a 16-year-old girl was allegedly gang-raped by the driver and conductor of a sleeper bus in Greater

Noida on August 4.

Observing that the contents of the news report, if true, raise serious issues of human rights violations, the apex

human rights body has issued notices to the Police Commissioners of Delhi and Gautam Budh Nagar and the

Superintendent of Police, Mainpuri, seeking a detailed report within two weeks.

The NHRC said the report should include the status of the investigation and details of compensation, if any, paid

to the victim.

According to the media report carried on August 31, the girl, a resident of Mainpuri, had left home to visit her

cousin in Noida's Sector 63. She reportedly missed her stop and got down at Pari Chowk amid heavy rain and

darkness. She subsequently boarded a sleeper bus after the conductor allegedly told her that it was headed

towards Sector 63.

Police said the bus was empty and was returning after undergoing repairs at a workshop in Surajpur. The survivor

alleged that soon after the bus started moving, the conductor behaved inappropriately towards her, following

which he and the driver allegedly sexually assaulted her and threatened to kill her if she resisted. The two men

later allegedly abandoned her near Kashmere Gate in Delhi and fled.

Police have arrested the two accused, identified as driver Kuldeep and conductor Sandeep, from a parking area in

Timarpur on the same day. The accused have been booked under charges relating to gang rape, kidnapping and

assault.

Police have seized the sleeper bus and sent it for forensic examination.

Investigators have also collected CCTV footage from the route taken by the vehicle to establish the sequence of

events and trace its movements.

Forensic teams have reportedly recovered strands of the girl's hair from inside the bus as part of the investigation.

Police have also said that curtains covering the individual berths in the sleeper bus may have provided privacy

inside the vehicle during the alleged crime.
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Meanwhile, Delhi Commission for Women (DCW) Chairperson Lata Gupta on Monday strongly condemned the

alleged gang rape and demanded a speedy trial and swift punishment for the accused.

Speaking to IANS, Gupta said, "The gang rape of a girl on a bus is a heinous crime. The police have arrested the

bus driver and conductor. The Commission has sought an action-taken report from the police. The Commission

will advocate for a fast-track trial to ensure the harshest punishment for the accused."

"I feel that moral values are eroding. While everyone talks about rights, we seem to be forgetting our

fundamental duties. Such incidents in society are deeply condemnable and unacceptable. The government has

streamlined legal procedures and implemented provisions under laws like POCSO to ensure fast-track trials, strict

punishment, and timely justice for offenders," she added.

--IANS
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NHRC seeks report from MPCB on Ganeshotsav noise violations

Acting on a complaint over alleged violations of noise limits by mandals, NHRC has directed MPCB to submit a

detailed action-taken report within two weeks

Published on: Sep 2, 2026, 08:31:00 IST

By Gayatri Vajpeyee

PUNE: Even as Pune prepares for its annual date with Lord Ganesh – the use of DJs, Dolby sound systems, and

traditional musical instruments continuing to be a contentious issue – the longstanding dispute over noise

pollution during its Ganeshotsav has now reached the national level. Taking cognisance of a complaint filed on

August 25 by Pune resident Sharad Kelkar against the use of high-powered sound systems, DJs and loudspeakers

by public Ganesh mandals in violation of noise regulations, the National Human Rights Commission (NHRC) has

directed the Maharashtra Pollution Control Board (MPCB) to submit a detailed, action taken report (ATR) within

two weeks on allegations of violation of prescribed noise limits during the festival. The complaint has also raised

concerns over the use of powerful laser beams during festivities and processions, alleging that they could pose

risk to people’s eyesight.

Observing that the allegations, prima facie, appear to raise issues concerning human rights, a bench headed by

NHRC member Priyank Kanoongo on September 1 issued notice to the MPCB chairman, directing the state

pollution control authority to submit a detailed ATR within two weeks.

The NHRC has sought details of the legal and regulatory framework governing noise levels during the Ganesh

festival, including the permissible limits for Dolby/DJ sound systems. It has asked the MPCB to clarify whether a

licensing or permission mechanism exists for such systems, how many permissions were issued over the past one

year, and which authority is empowered to grant permissions or no objection certificates (NOCs). Furthermore,

the commission has sought details of the number of challans, preventive orders and notices issued for noise limit

violations during the past year. The MPCB has also been directed to provide details of action taken against the

violations and the authorities responsible for enforcement. The commission has asked that the report be

submitted through email in addition to the prescribed procedure.

When contacted, Kelkar said, “Every year, there are assurances but the problem remains”. He said that the issue

resurfaces every year as Ganeshotsav approaches, despite repeated assurances that celebrations will be

conducted responsibly and following the prescribed norms. “Every year when the festival approaches, everyone

says that we will celebrate it in a joyous manner and follow discipline. But in reality, nothing seems to be done to

resolve the noise pollution issue. Despite multiple complaints, the issue persists, and so far, no strong legal

backing has been provided to effectively address noise pollution during the Ganesh festival,” Kelkar said. He said

that he approached the NHRC hoping that the issue will get a serious institutional response. “I therefore

registered a complaint with the NHRC, and the commission has now sought a detailed report from the MPCB. I

hope this will bring greater accountability and ensure that the existing noise pollution norms are properly

implemented,” Kelkar said. While Ganeshotsav organisers and mandals maintain that it is an integral part of
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Pune’s cultural identity, residents and activists have repeatedly raised concerns over excessive noise and its

impact on the quality of life and public health.
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Gang rape in moving bus: NHRC notice to police commissioners of Delhi, Gautam Buddha Nagar

Daily Excelsior04:26 AM Sep 02, 2026 IST

NEW DELHI, Sep 1 : The National Human Rights Commission on Tuesday said it has issued notices to the police

commissioners of Delhi and Gautam Buddha Nagar in Uttar Pradesh, in the wake of the alleged gang rape of a 16-

year-old girl in a moving bus.

The rights panel has sought a report from the police authorities in two weeks, and is expected to include the

status of the investigation and compensation, if any, paid to the victim.

The girl, who had boarded the bus at Pari Chowk in Greater Noida on the night of August 4 believing she would be

dropped at Noida Sector 63, was allegedly raped by the driver and conductor while the vehicle was moving. She

was later abandoned near Kashmere Gate in north Delhi.

The two accused -- bus driver Kuldeep, 39, and conductor Sandeep, 26, both residents of Kanpur -- were arrested

from a parking lot in Timarpur within hours after Delhi Police registered an FIR at the Kashmere Gate police

station.

The National Human Rights Commission (NHRC) in a statement said it has "taken suo motu cognisance of a media

report that a 16-year-old girl was subjected to gang rape by a driver and a conductor of a bus that she boarded

from Greater Noida, Uttar Pradesh on August 4".

Reportedly, the perpetrators extended life threats and left her at the Kashmere Gate Bus Terminal in Delhi, it said.

The Commission has observed that the content of the news report, if true, raise serious issues of human rights

violations.

Therefore, it has issued notices to the police commissioners of Delhi and Gautam Buddha Nagar and Mainpuri's

superintendent of police, calling for a detailed report on the matter within two weeks. The report is expected to

include the status of the investigation and compensation, if any, paid to the victim," the NHRC said.

According to the media report, carried on August 31, the girl left home in Mainpuri, Uttar Pradesh to visit her

cousin in Sector 63, but she missed her stop and alighted at Pari Chowk. From there, she reportedly boarded

another bus after confirming that it was going to Sector 63 of Noida, it said. (PTI)
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Minor's sexual assault: NHRC issues notice to UP, Delhi Police

Author : Asianet News Central | ANI

Published : Sep 01 2026, 08:31 PM IST

The NHRC has taken suo motu cognizance of a media report alleging the sexual assault of a 16-year-old girl by a

bus driver and conductor in Greater Noida, UP. It has issued notices to Delhi and UP police, seeking a detailed

report in two weeks.

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a media report alleging that a

16-year-old girl was sexually assaulted by a bus driver and conductor after she boarded a bus from Greater Noida

in Uttar Pradesh, on August 4. The Commission has issued notices to the Police Commissioners of Delhi and

Gautam Budh Nagar and the Superintendent of Police, Mainpuri, seeking a detailed report on the matter within

two weeks. According to the NHRC, the report is expected to include the status of the investigation and details of

compensation, if any, paid to the victim. The Commission said that if the allegations reported in the media are

found to be true, they raise serious issues of human rights violations.

NHRC Demands Detailed Report

The action follows a media report published on August 31 concerning the alleged incident involving the minor

girl. According to the report, the girl had left her home in Mainpuri to visit her cousin in Sector 63 of Noida. She

reportedly missed her stop and got down at Pari Chowk. From there, she allegedly boarded another bus after

confirming that it was travelling towards Sector 63, Noida.

Details of the Alleged Assault

The NHRC said the girl was allegedly subjected to sexual assault by the driver and conductor of the bus. The

alleged perpetrators also reportedly threatened her with her life before leaving her at the Kashmere Gate Bus

Terminal in Delhi. Taking note of the reported incident, the Commission said it considered the allegations serious

enough to warrant intervention and sought reports from the concerned police authorities.

The Police Commissioners of Delhi and Gautam Budh Nagar and the Mainpuri Superintendent of Police have been

asked to submit the detailed reports within two weeks. The reports will also indicate the progress of the

investigation into the allegations and whether any compensation has been provided to the victim. The NHRC's

intervention comes as authorities continue to investigate the reported incident and establish the circumstances

surrounding the alleged assault. Further details are awaited. (ANI)
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States didn't heed caution regarding sleeper buses': NHRC issues notice to Delhi, UP over minor girl rape in

moving vehicle 

In Short Speaking to IANS, NHRC member Priyank Kanoongo said: "The incident that has come to light in Delhi,

where a rape was committed against a girl inside a moving sleeper coach bus over a distance of nearly 47

kilometers, in itself highlights the horrific nature of the crime.

IANS Created On:  1 Sept 2026 6:46 PM IST

New Delhi: The National Human Rights Commission (NHRC) said on Tuesday that it has served notices to the

governments of Delhi and Uttar Pradesh, calling for probe into the alleged rape of a 16-year-old girl in a moving

empty sleeper bus late last month, and claimed that several state governments did not pay heed to the NHRC's

previous warning that such vehicles have been violating rules. Speaking to IANS, NHRC member Priyank

Kanoongo said: "The incident that has come to light in Delhi, where a rape was committed against a girl inside a

moving sleeper coach bus over a distance of nearly 47 kilometers, in itself highlights the horrific nature of the

crime. We have issued notices to both the Delhi and Uttar Pradesh governments regarding this matter. We have

called for an investigation and probe into the incident, and given directives for the rehabilitation of the child." He

said that the NHRC has been cautioning the state governments over the past one year, that sleeper coach buses

have been flouting norms.

"It is unfortunate that several state governments have not yet taken effective action regarding this. So, we are

again going to speak to all the state governments that cabins, curtains etc. in sleeper buses hamper the safety of

passengers and those need to be looked into," he added. According to the police, the incident took place near Pari

Chowk in Greater Noida on August 4. The survivor alleged in her complaint that the two accused sexually

assaulted the victim and threatened to kill her if she resisted. They later abandoned the girl near Kashmere Gate

in Delhi. The accused, identified as driver Kuldeep and conductor Sandeep, were arrested from a parking area in

Timarpur on the same day. Meanwhile, Priyank Kanoongo also reacted to the death of a 10-year-old girl after she

was allegedly made to stand in the sun as punishment. Mentioning that Section 17 of the Right to Education Act

and Section 75 of the Juvenile Justice Act contain strict provisions prohibiting any kind of physical or mental

punishment or harassment of children in schools, the NHRC member said: "This incident is dangerous in itself,

that a child was made to stand in the heat, which unfortunately resulted in her death." "In this matter, we have

issued notices to the Delhi Police and the Education Department of the Delhi government so that an FIR can be

registered against the responsible teachers and management and an example could be set that serves as a

deterrent to stop such harsh atrocities against students," Kanoongo added.

https://www.thehansindia.com/news/cities/new-delhi/states-didnt-heed-caution-regarding-sleeper-buses-nhrc-issues-notice-to-delhi-up-over-minor-girl-rape-in-moving-vehicle-1116638
https://www.thehansindia.com/news/cities/new-delhi/states-didnt-heed-caution-regarding-sleeper-buses-nhrc-issues-notice-to-delhi-up-over-minor-girl-rape-in-moving-vehicle-1116638
https://www.thehansindia.com/news/cities/new-delhi/states-didnt-heed-caution-regarding-sleeper-buses-nhrc-issues-notice-to-delhi-up-over-minor-girl-rape-in-moving-vehicle-1116638


Free Press Journal, Online News, 02/09/2026

Source: https://www.freepressjournal.in/india/nhrc-seeks-reports-from-

delhi-up-police-over-alleged-gang-rape-of-minor-in-bus

NHRC Seeks Reports From Delhi, UP Police Over Alleged Gang Rape Of Minor In Bus

The NHRC has taken suo motu cognizance of a media report alleging that a 16-year-old girl was gang raped by a

bus driver and conductor after travelling from Greater Noida, officials said. The panel issued notices to Delhi and

Gautam Budh Nagar police and Mainpuri SP seeking investigation details and compensation status within two

weeks.

FPJ News ServiceUpdated: Tuesday, September 01, 2026, 08:15 PM IST

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that a

16-year-old girl was subjected to gang rape by a driver and a conductor of a bus that she boarded from Greater

Noida, Uttar Pradesh on 4th August 2026. Reportedly, the perpetrators extended life threats and left her at the

Kashmere Gate Bus Terminal in Delhi.

Notices Issued To Police Officials

The Commission has observed that the contents of the news report, if true, raise serious issues of human rights

violations. Therefore, it has issued notices to the Police Commissioners of Delhi and Gautam Budh Nagar and

Mainpuri Superintendent of Police, calling for a detailed report on the matter within two weeks. The report is

expected to include the status of the investigation and compensation, if any, paid to the victim.

According to the media report, carried on 31st August 2026, the girl left home in Mainpuri, Uttar Pradesh to visit

her cousin in Sector 63, but she missed her stop and alighted at Pari Chowk. From there, she reportedly boarded

another bus after confirming that it was going to Sector 63 of Noida.
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Greater Noida Bus Gang Rape: NHRC Steps In, Sets 2-Week Deadline for Police, UP Govt

Edited by: Mansi Arora Updated Sep 1, 2026, 19:09 IST

NHRC has sought reports from Delhi, Gautam Budh Nagar and Mainpuri police over the alleged Greater Noida

bus gang rape of a 16-year-old girl.

The National Human Rights Commission (NHRC) has taken suo motu cognizance of media reports that a 16-year-

old girl was gang-raped by a driver and conductor of a bus she boarded from Greater Noida on August 4, 2026,

reopening scrutiny on a case that has already triggered accountability questions over the bus operator's own

timeline.

In a press release issued on September 1, the Commission said it has issued notices to the Police Commissioners

of Delhi and Gautam Budh Nagar, and the Superintendent of Police, Mainpuri, seeking a detailed report within

two weeks. The report is expected to detail the status of the investigation and any compensation paid to the

victim.

The NHRC noted that if the media report is accurate, it raises "serious issues of human rights violations."

According to the report the Commission cited, published August 31, the girl had left her home in Mainpuri to visit

her cousin in Sector 63, Noida, but missed her stop and got off at Pari Chowk. She then boarded another bus after

being told it was headed to Sector 63, where she was allegedly assaulted by the driver and conductor, threatened,

and abandoned at Delhi's Kashmere Gate Bus Terminal.

The bus in question belonged to Vishwanath Travels, whose manager has gone on record stating the vehicle was

collected from a Surajpur workshop around 5 pm on August 4 and left around 9 pm, travelling empty, off its

regular route, via Pari Chowk, Advant and Sector 93 to Kashmere Gate for painting work. He said that the

company only learnt of the crime when police contacted it the next day.

The NHRC's intervention adds a fresh institutional layer to a case that has already drawn comparison to Nirbhaya

(2012) for what it exposes about gaps in intercity bus safety, from GPS/panic-button compliance to staff

verification. With Delhi Police, Gautam Budh Nagar Police and Mainpuri Police now all directed to respond within a

fortnight, the case moves from state-level investigation into national human rights oversight.
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NHRC Issues Notices to Delhi & UP Police Over 16-Year-Old Girl's Rape by Bus Driver and Conductor; Seeks Report

in 2 Weeks

The incident involves the alleged gang rape of a 16-year-old girl by a bus driver and conductor when she boarded

a bus from Greater Noida in Uttar Pradesh on 4 August 2026.

Updated 1 September 2026 at 19:18 IST

Ankita Paul, India News

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu cognizance of a media report

detailing the alleged gang rape of a 16-year-old girl by a bus driver and conductor. The Commission has issued

notices to senior police officials in Delhi and Uttar Pradesh, seeking a detailed report within two weeks.

According to the report that prompted the Commission’s action, the minor boarded a bus from Greater Noida in

Uttar Pradesh on 4 August 2026. She was allegedly subjected to sexual assault by the driver and conductor of the

vehicle. The accused reportedly threatened her with dire consequences before abandoning her at the Kashmere

Gate Bus Terminal in Delhi.

The NHRC has flagged "human rights violations" in the matter. Notices have been issued to the Police

Commissioners of Delhi and Gautam Budh Nagar, as well as the Superintendent of Police, Mainpuri. The

Commission has directed these authorities to submit a comprehensive report within two weeks. The report is

expected to cover the current status of the investigation and details of any compensation provided to the victim, if

applicable.

Published By: Ankita Paul Published On: 1 September 2026 at 19:16 IST
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NHRC seeks action on Jagannath Sagar encroachment in Jeypore

City |Lalmohan Patnaik | Sep 1, 2026, 18:26 IST

Cuttack: National Human Rights Commission (NHRC) has sought appropriate action within eight weeks on a

complaint alleging environmental degradation and administrative apathy in the upkeep of historic Jagannath

Sagar in Koraput district’s Jeypore town.

The complaint was filed by Jeypore-based human rights activist and advocate Anup Kumatt Patro, who alleged

that the waterbody’s area has shrunk from its historical 115 hectares to 67.40 hectares due to illegal

encroachment, while untreated sewage continues to be discharged into it.

In its Aug 31 communication to Odisha chief secretary, NHRC directed that the complaint be transmitted to the

concerned authority for appropriate action. “The authority concerned is directed to take appropriate action within

8 weeks associating the complainant/victim and to inform him/her of the action taken in the matter,” it said.

Patro alleged that despite a sanction of Rs 9.45 crore during 2025-26 under Atal Mission for Rejuvenation and

Urban Transformation (AMRUT) 2.0, the focus has remained on “cosmetic beautification”, including lighting and

walkways, instead of ecological restoration such as improving water quality and restoring the lake’s depth.

The complaint also alleged a “total breakdown of the rule of law” owing to encroachments and sought restoration

of Jagannath Sagar to its original 115-hectare area. It urged NHRC to order a high-level inquiry into alleged non-

compliance with its earlier directions and fix responsibility on erring officials.

Patro also sought an ecological audit, immediate stoppage of untreated sewage discharge, a time-bound plan for

water purification and desilting, and an audit of funds sanctioned for the lake’s revival over the past four years.

The complaint highlighted that the authorities had allegedly failed to comply with an NHRC order of July 20, 2020,

passed on Patro’s earlier complaint seeking inclusion of Jagannath Sagar under National Lake Conservation Plan

(NLCP). The commission had then directed Koraput district magistrate to take appropriate action within eight

weeks for its inclusion under NLCP by Centre.

Located in the heart of Jeypore town in Koraput district, the pond was accorded a tourist destination tag by the

British a few years after it was dug on a patch of 300 acres by the rulers of Jeypore kingdom in 1761. The pond

was created for maintaining environmental balance and meeting the water requirements of people of both

Koraput and Nabarangpur districts.
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NHRC takes suo motu cognisance of Delhi-NCR gang rape, issues notices Delhi, Noida, Mainpuri police

The Commission issued notices to Police Commissioners of Delhi and Gautam Budh Nagar and Mainpuri

Superintendent of Police, calling for a detailed report on the matter within two weeks.

Statesman News Service | New Delhi | September 1, 2026 7:21 pm

National Human Rights Commission (NHRC) on Tuesday took suo motu cognisance of the alleged gang rape of a

16-year-old girl in a moving bus that she boarded in Greater Noida, Uttar Pradesh on August 4, 2026.

Referring to a media report, the NHRC said that the alleged incident raises serious issues of human rights

violation.

The Commission issued notices to Police Commissioners of Delhi and Gautam Budh Nagar and Mainpuri

Superintendent of Police, calling for a detailed report on the matter within two weeks.

"The Commission has observed that the contents of the news report, if true, raise serious issues of human rights

violations. Therefore, it has issued notices to the Police Commissioners of Delhi and Gautam Budh Nagar and

Mainpuri Superintendent of Police, calling for a detailed report on the matter within two weeks," the NHRC said.

The report, the Commission stated, is expected to include the status of the investigation and compensation, if

any, paid to the victim.

According to reports, the minor victim had left home without informing anybody and was travelling to Noida

Sector 63, where her cousin lives.

During her journey, she mistakenly got down at Greater Noida’s Pari Chowk at around 9 p.m., amid heavy rain. As

soon as she realised that she was still about 25 kms away from her destination, the girl started looking for

another transport when a private sleeper bus stopped nearby.

The conductor told her that they were headed towards Sector 63 and can drop here there. Trusting them, the girl

boarded the bus.

However, police stated that the bus was not operating a regular passenger service on that day (August 4). It is

being said that the vehicle had been taken to a workshop in Surajpur, Greater Noida for repairs after developing a

technical issue.

Once they picked up the girl near Pari Chowk, the two accused – bus driver Kuldeep, 39, and conductor Sandeep,

26 allegedly sexually assaulted her.
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The accused abandoned the girl at Kashmere Gate, following which she boarded an auto and went to the police

station.
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Rape in bus: NHRC notice to Delhi, Gautam Buddha Nagar CPs

The rights panel has sought a report from the police authorities in two weeks and is expected to include the

status of the investigation and compensation, if any, paid to the victim.

Press Trust of India |  Published: 1st September 2026 10:44 pm IST

New Delhi: The National Human Rights Commission (NHRC) said on Tuesday, September 1, it has issued notices to

the police commissioners of Delhi and Gautam Buddha Nagar in Uttar Pradesh in the wake of the alleged gang

rape of a 16-year-old girl in a moving bus.

The rights panel has sought a report from the police authorities in two weeks and is expected to include the

status of the investigation and compensation, if any, paid to the victim.

The girl, who had boarded the bus at Pari Chowk in Greater Noida on the night of August 4, believing she would

be dropped off at Noida Sector 63, was allegedly raped by the driver and conductor while the vehicle was moving.

She was later abandoned near Kashmere Gate in north Delhi.

The two accused, bus driver Kuldeep, 39, and conductor Sandeep, 26, both residents of Kanpur, were arrested

from a parking lot in Timarpur within hours after Delhi Police registered an FIR at the Kashmere Gate police

station.

Panel took suo motu cognisance

In a statement, the NHRC said it has “taken suo motu cognisance of a media report that a 16-year-old girl was

subjected to gang rape by a driver and a conductor of a bus that she boarded from Greater Noida, Uttar Pradesh,

on August 4”.

Reportedly, the perpetrators extended life threats and left her at the Kashmere Gate Bus Terminal in Delhi, it said.

The Commission has observed that the content of the news report, if true, raises serious issues of human rights

violations.

“Therefore, it has issued notices to the police commissioners of Delhi and Gautam Buddha Nagar and the

superintendent of police in Mainpuri, calling for a detailed report on the matter within two weeks. The report is

expected to include the status of the investigation and compensation, if any, paid to the victim,” the NHRC said.

According to the media report, carried on August 31, the girl left home in Mainpuri, UP, to visit her cousin in

Sector 63, but she missed her stop and alighted at Pari Chowk. From there, she reportedly boarded another bus
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after confirming that it was going to Sector 63 of Noida, it said.



Times of India, Online News, 02/09/2026

Source: https://timesofindia.indiatimes.com/city/delhi/delhi-bus-gangrape-

nhrc-notices-to-police-chiefs-in-delhi-noida-over-16-year-olds-

case/articleshow/133686049.cms

NHRC notices to police chiefs in Delhi, Noida over 16-year-old’s bus gang-rape

Prachi Kumawat TIMESOFINDIA.COM | Sep 1, 2026, 09.20 PM IST

NEW DELHI: The National Human Rights Commission (NHRC) has stepped into the alleged gang-rape of a 16-year-

old girl on a moving bus, issuing notices to the police commissioners of Delhi and Gautam Buddh Nagar and

seeking a detailed report within two weeks on the investigation and any compensation provided to the victim.

The rights panel took suo motu cognisance of a media report about the incident, in which the girl was allegedly

raped by the bus driver and conductor before being abandoned near Kashmere Gate in north Delhi.

The girl had boarded the bus at Pari Chowk in Greater Noida on the night of August 4, believing that she would be

dropped at Noida Sector 63.

The NHRC said the allegations, if true, raised serious human rights concerns.

The commission said it had "taken suo motu cognisance of a media report that a 16-year-old girl was subjected to

gang-rape by a driver and a conductor of a bus that she boarded from Greater Noida, Uttar Pradesh on August 4".

According to the commission, the accused allegedly threatened the girl with her life and left her at the Kashmere

Gate Bus Terminal in Delhi.

"Therefore, it has issued notices to the police commissioners of Delhi and Gautam Buddha Nagar and Mainpuri's

superintendent of police, calling for a detailed report on the matter within two weeks. The report is expected to

include the status of the investigation and compensation, if any, paid to the victim," the NHRC said.

The accused, identified as bus driver Kuldeep, 39, and conductor Sandeep, 26, both from Kanpur, were arrested

from a parking lot in Timarpur within hours of Delhi Police registering an FIR at Kashmere Gate police station.

According to the media report cited by the NHRC, the girl had left her home in Mainpuri to visit her cousin in

Sector 63, Noida. She missed her stop and got off at Pari Chowk.

She later boarded another bus after confirming that it was headed towards Sector 63, the report said.

The two accused allegedly assaulted her while the bus was moving and subsequently abandoned her near

Kashmere Gate.

The NHRC’s notices have sought details of the ongoing investigation as well as information on compensation, if

any, provided to the victim.

(With agency inputs)
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NHRC Takes Suo Motu Cognisance of Alleged Rape Of Minor On Bus In Greater Noida

The accused allegedly threatened to kill her before abandoning her near the Kashmere Gate bus terminal in Delhi

and fleeing.

By ETV Bharat English Team

Published : September 1, 2026 at 10:06 PM IST

New Delhi: The National Human Rights Commission (NHRC) has taken strong suo motu cognisance of the alleged

sexual assault and rape of a minor girl by a bus driver and conductor in Greater Noida.

The incident took place on August 4. The minor, a resident of Uttar Pradesh’s Mainpuri district, had left home to

meet a family member in Noida’s Sector 63.

During her journey, she accidentally got off near Pari Chowk in Greater Noida instead of her intended stop. She

subsequently boarded a bus to reach Sector 63. According to the allegations, the bus driver and conductor

sexually assaulted the girl inside the vehicle. The accused allegedly threatened to kill her before abandoning her

near the Kashmere Gate bus terminal in Delhi and fleeing.

The NHRC said that if the facts reported in the media are found to be true, the incident would constitute a serious

violation of the human rights of a minor and raise serious questions about the rule of law. Taking cognisance of

the matter, the commission has issued formal notices to the Delhi Police Commissioner, the Police Commissioner

of Gautam Buddh Nagar (Noida) and the Superintendent of Police, Mainpuri.

The NHRC has directed the senior officials to submit detailed reports on the case within two weeks.

The commission has specifically sought information on:

The latest status of the police investigation into the case.

Steps taken to ensure the victim’s health, rehabilitation and security.

Details of compensation provided to the victim as per applicable rules.

Leader of Opposition in the Lok Sabha Rahul Gandhi also reacted to the incident on social media platform X. In his

post, Gandhi questioned how the alleged crime could take place during a bus journey between Greater Noida and

Delhi without being detected by the police.

He alleged that the bus travelled through the Noida-Greater Noida Expressway, Delhi’s Ring Road and the border

without being stopped at a checkpoint. He also questioned the use of curtains around seats in sleeper buses,

arguing that they can obstruct visibility and make it difficult to detect crimes taking place inside.

https://www.etvbharat.com/en/bharat/nhrc-takes-suo-motu-cognisance-of-alleged-rape-of-minor-on-bus-in-greater-noida-enn26090107643
https://www.etvbharat.com/en/bharat/nhrc-takes-suo-motu-cognisance-of-alleged-rape-of-minor-on-bus-in-greater-noida-enn26090107643
https://www.etvbharat.com/en/bharat/nhrc-takes-suo-motu-cognisance-of-alleged-rape-of-minor-on-bus-in-greater-noida-enn26090107643


Gandhi referred to the safety concerns that have persisted years after the 2012 Delhi gang rape and murder,

popularly known as the Nirbhaya case, and questioned whether rules relating to the inspection and monitoring of

such buses were being properly implemented. He also sought accountability from both the Delhi and Uttar

Pradesh police over the incident.
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18 लाख नहीं दिए तो अस्पताल ने शव देने से किया इंकार, मानवाधिकार आयोग के  हस्तक्षेप के  बाद अस्पताल प्रबंधन आया बैकफु ट पर

punjabkesari.in Tuesday, Sep 01, 2026 - 08:43 PM (IST)

गुड़गांव, (ब्यूरो): नामी निजी अस्पताल में इलाज के  दौरान एक 30 वर्षीय युवक की मौत के  बाद अस्पताल प्रशासन की अमानवीयता और मनमानी का गंभीर

मामला सामने आया है। 23 लाख रुपये का भुगतान ले चुके  अस्पताल प्रबंधन ने बकाया 18 लाख रुपये जमा न होने पर मृतक का शव परिजनों को सौंपने से

साफ इनकार कर दिया। हालांकि मामला राष्ट्रीय मानवाधिकार आयोग (एनएचआरसी) के  सदस्य प्रियंक कानूनगो की कड़ी चेतावनी के  बाद अस्पताल

प्रशासन बैकफु ट पर आया और बिना किसी शर्त के  शव परिजनों के  सुपुर्द कर दिया।

उत्तर प्रदेश के  शाहजहांपुर जिले के  निवासी 30 वर्षीय युवक बर्ड फ्लू की बीमारी से पीडित था। गंभीर स्थिति में गुरुग्राम के  निजी अस्पताल में भर्ती कराया

गया था। परिजनों के  मुताबिक, उन्होंने अपनी वर्षों की जमा-पूंजी और रिश्तेदारों से उधार लेकर इलाज के  नाम पर अस्पताल को अब तक 23 लाख रुपये का

भारी-भरकम भुगतान कर दिया था। तमाम प्रयासों और भारी खर्च के  बावजूद युवक की जान नहीं बचाई  जा सकी। युवक की मौत के  बाद परिजनों पर उस

समय दुखों का पहाड़ टूट पड़ा, जब अस्पताल प्रशासन ने 18 लाख रुपये का अतिरिक्त बकाया बिल उनके  हाथ में थमा दिया। पीड़ित परिवार ने 18 लाख

रुपये की अतिरिक्त राशि तुरंत चुकाने में असमर्थता जताई  और रोते-बिलखते हुए अस्पताल प्रबंधन से शव सौंपने की गुहार लगाई । आरोप है कि अस्पताल

प्रशासन ने सख्त रुख अपनाते हुए स्पष्ट कर दिया कि जब तक पूरा बकाया बिल जमा नहीं होगा, तब तक पार्थिव शरीर नहीं सौंपा जाएगा।

शव को बंधक बनाए जाने की सूचना राष्ट्रीय मानवाधिकार आयोग के  सदस्य प्रियंक कानूनगो तक पहुंची। उन्होंने इस मामले पर कड़ा संज्ञान लेते हुए सोशल

मीडिया प्लेटफॉर्म एक्स पर तीखा संदेश लिखा मैं खुद अस्पताल का इलाज करने जा रहा हूं।सदस्य की इस चेतावनी से अस्पताल प्रबंधन में हड़कं प मच गया।

संभावित कानूनी कार्रवाई  और प्रशासनिक गाज गिरने के  डर से अस्पताल प्रशासन ने बिना किसी अतिरिक्त भुगतान या शर्त  के  तुरंत शव परिजनों को सौंप

दिया। शव प्राप्त होने के  बाद बदहवास परिजन उसे लेकर अपने गृह जनपद शाहजहांपुर के  लिए रवाना हो गए। जबकि सदस्य प्रियंक कानूनगो अभी रास्ते में

ही थे और अस्पताल में नहीं पहुंचे थे। 

सर्वोच्च न्यायालय और मानवाधिकार आयोग ने अपने कई  मील के  पत्थर फै सलों में स्पष्ट किया है कि किसी भी मृतक के  शव को बिल भुगतान न होने के

आधार पर बंधक नहीं बनाया जा सकता, क्योंकि यह मृतक की गरिमा और मानवाधिकारों का हनन है। आयोग के  सदस्य की पोस्ट के  बाद सोशल मीडिया पर

भी लोगों का गुस्सा फू ट पड़ा। उपयोगकर्ताओं ने निजी अस्पतालों की इस संवेदनहीनता की कड़ी निंदा की और कॉर्पो रेट अस्पतालों द्वारा मरीजों के  शोषण पर

सख्त कानून बनाने की मांग की।
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Hindi NewsLocalUttar pradeshGautambudh nagarNHRC Notice To Delhi, Noida Police & Mainpuri SP Over Bus

Sexual Assault

नाबालिग से रेप के  मामले में NHRC का एक्शन:दिल्ली-नोएडा पुलिस कमिश्नर और मैनपुरी SP को नोटिस, 2 हफ्ते में मांगी रिपोर्ट

नोएडा 13 घंटे पहले

ग्रेटर नोएडा में बस चालक और परिचालक पर नाबालिग लड़की के  साथ रेप के  मामले में राष्ट्रीय मानवाधिकार आयोग (NHRC) ने स्वतः संज्ञान लिया है।

आयोग ने मामले को गंभीर मानते हुए दिल्ली और गौतमबुद्धनगर के  पुलिस आयुक्तों के  साथ मैनपुरी के  पुलिस अधीक्षक को नोटिस जारी किया है।

NHRC ने संबंधित पुलिस अधिकारियों से मामले की विस्तृत रिपोर्ट दो सप्ताह के  अंदर मांगी है। इसमें जांच की मौजूदा स्थिति, अब तक हुई  कार्रवाई  और

मामले से जुड़े अन्य महत्वपूर्ण तथ्यों की जानकारी देने को कहा गया है। आयोग ने पुलिस से यह भी बताने को कहा है कि मामले में अब तक किन लोगों के

बयान लिए गए हैं और जांच किस स्तर तक पहुं ची है।

पीड़िता को मुआवजा मिला या नहीं, बताना होगा

आयोग ने पुलिस अधिकारियों से यह भी स्पष्ट करने को कहा है कि पीड़िता को किसी तरह की आर्थिक सहायता या मुआवजा दिया गया है या नहीं। यदि

सहायता दी गई  है तो उसकी पूरी जानकारी रिपोर्ट में शामिल करनी होगी।

मामले में दिल्ली और गौतमबुद्धनगर पुलिस के  साथ मैनपुरी पुलिस से भी रिपोर्ट तलब की गई  है। आयोग की इस कार्रवाई  से संके त है कि वह घटना से जुड़े

पूरे घटनाक्रम के  साथ-साथ पीड़िता को मिले संरक्षण और सहायता की स्थिति पर भी नजर रख रहा है।

तय समय में देना होगा जवाब

NHRC के  स्वतः संज्ञान के  बाद अब संबंधित पुलिस अधिकारियों को तय समयसीमा के  भीतर आयोग को जवाब देना होगा। आयोग की कार्रवाई  से मामले

की जांच और पीड़िता को न्याय दिलाने की प्रक्रिया पर निगरानी बढ़ गई  है।
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गुरुग्राम के  अस्पताल ने बिल न चुकाने पर शव देने से किया इनकार, NHRC के  एक्शन के  बाद परिजनों को सौंपा

By Varun Trivedi Edited By: Sonu Suman

Updated: Tue, 01 Sep 2026 05:43 PM (GMT+05:30)

गुरुग्राम के  एक अस्पताल में एक मरीज की मौत के  बाद बकाया बिल को लेकर विवाद हुआ, जिसमें अस्पताल पर शव न देने का आरोप लगा। NHRC के

हस्तक्षेप के  बाद शव सौंपा गया।

जागरण संवाददाता, गुरुग्राम। उत्तर प्रदेश के  शाहजहांपुर निवासी 30 वर्षीय युवक की मेदांता अस्पताल में इलाज के  दौरान मौत के  बाद बकाया बिल व शव

सौंपने को लेकर विवाद खड़ा हो गया। स्वजन का आरोप था कि अस्पताल प्रबंधन ने करीब 18 लाख रुपये का बकाया बिल जमा होने तक शव देने से इनकार

कर दिया।

मामला राष्ट्रीय मानवाधिकार आयोग तक पहुं चा तो आयोग ने हस्तक्षेप किया। इसके  बाद मेदांता प्रबंधन ने बकाया बिल के  भुगतान के  बगैर ही शव स्वजन को

सौंप दिया।

आयोग के  सदस्य प्रियंक कानूनगो ने अपने आधिकारिक एक्स हैंडल से मामले में अस्पताल प्रशासन को चेतावनी दी थी। उन्होंने पोस्ट में लिखा कि वह स्वयं

अस्पताल का इलाज करने पहुंच रहे हैं। इसके  बाद मामले में तेजी से कार्रवाई  हुई  और शनिवार देर शाम शव स्वजन को सौंपा गया।

31 वर्षीय अंकु र गुप्ता का इलाज के  दौरान हुआ था निधन

सदस्य प्रियंक कानूनगो के  अनुसार, शिकायतकर्ता सुषमा रानी ने उन्हें बताया कि उनके  31 वर्षीय बेटे अंकु र गुप्ता का फे फड़ों के  संक्रमण के  उपचार के

दौरान मेदांता अस्पताल में निधन हो गया था। आरोप है कि अस्पताल ने पहले ही 23 लाख 67 हजार 524 रुपये ले लिए थे। इसके  बावजूद शव देने से पहले

18 लाख 55 हजार 422 रुपये की अतिरिक्त राशि मांगी गई ।

महिला ने आयोग से गुहार लगाई  कि उसकी आर्थिक स्थिति बेहद खराब है और इतनी बड़ी रकम देना उसके  लिए संभव नहीं है। आरोप है कि अस्पताल

प्रबंधन ने बकाया राशि जमा होने तक शव देने से मना कर दिया। इसके  बाद परिवार ने मामले की शिकायत राष्ट्रीय मानवाधिकार आयोग से की। आयोग के

हस्तक्षेप के  बाद अस्पताल प्रशासन ने शव स्वजन को सौंप दिया।

https://www.jagran.com/haryana/gurgaon-medanta-gurugram-bill-dispute-nhrc-intervention-for-body-release-40358898.html
https://www.jagran.com/haryana/gurgaon-medanta-gurugram-bill-dispute-nhrc-intervention-for-body-release-40358898.html


Hindustan, Online News, 02/09/2026

Source: https://www.livehindustan.com/national/story-nhrc-investigates-4-

month-old-baby-s-body-transported-in-plastic-bag-by-hospital-

201788295359174.html

बच्चे का शव झोला में ले जाने के  मामले में आयोग ने डीसी से मांगी रिपोर्ट

Sep 02, 2026 02:12 am IST

By Hindustan | Bureau हिन्दुस्तान जमशेदपुर

चाई बासा सदर अस्पताल में चार माह के  मृत बच्चे का शव प्लास्टिक बैग में घर ले जाने का मामला सामने आया है। एनएचआरसी ने झारखंड स्वास्थ्य विभाग

को चार सप्ताह के  भीतर रिपोर्ट सौंपने का निर्देश दिया है। पिता ने शव वाहन की मांग की....

चाई बासा सदर अस्पताल में चार माह के  मृत बच्चे का शव 18 दिसंबर 2025 को प्लास्टिक बैग में रखकर घर ले जाने के  मामले में राष्ट्रीय मानवाधिकार

आयोग (एनएचआरसी) ने गंभीर रुख अपनाया है। आयोग ने झारखंड स्वास्थ्य एवं परिवार कल्याण विभाग के  प्रधान सचिव और पश्चिमी सिंहभूम के

उपायुक्त को मामले की जांच कर चार सप्ताह के  भीतर एक्शन टेकन रिपोर्ट सौंपने का निर्देश दिया है। यह जानकारी झारखण्ड मानवाधिकार सम्मेलन

(जेएचआरसी) के  प्रमुख मनोज मिश्रा ने सोमवार को काशीडीह स्थित सामुदायिक भवन में आयोजित संवाददाता सम्मेलन में दी। यह मामला पश्चिमी

सिंहभूम जिले के  नोवामुंडी प्रखंड के  दिरीबुरु पंचायत स्थित बड़ा बालजुड़ी गांव के  सिंदरी गोरी टोला का है। शिकायत के  अनुसार, गरीब आदिवासी परिवार के

चार माह के  बच्चे कृ ष्णा चतोम्बा की चाई बासा सदर अस्पताल में मलेरिया से मौत हो गई  थी। पिता डिम्बा चतोम्बा ने शव घर ले जाने के  लिए अस्पताल

प्रबंधन से शव वाहन मांगा, लेकिन काफी इंतजार के  बाद भी वाहन उपलब्ध नहीं कराया गया। प्रबंधन की ओर से बताया गया कि वाहन जगन्नाथपुर गया है.

मामले की जानकारी

वाहन नहीं मिलने पर अस्पताल कर्मियों और आसपास के  लोगों ने परिवार की आर्थिक मदद की। आरोप है कि अस्पताल में मौजूद कर्मचारियों ने ही शव को

प्लास्टिक बैग में रखकर बस से ले जाने का सुझाव दिया और बैग उपलब्ध कराया। डिम्बा चतोम्बा शव को लेकर बस से गांव पहुंचा और फिर घर तक पैदल

जाना पड़ा।

आयोग की कार्रवाई

जेएचआरसी के  कें द्रीय अध्यक्ष मनोज मिश्रा ने 25 दिसंबर 2025 को एनएचआरसी में शिकायत दर्ज कराई  थी। आयोग ने 24 अगस्त को मामले में संज्ञान

लेते हुए इसे मानवाधिकार उल्लंघन का प्रथम दृष्टया मामला माना। जेएचआरसी ने दोषियों पर बीएनएस की धारा 301 के  तहत कार्रवाई  और पीड़ित परिवार

को 10 लाख रुपये मुआवजा देने की मांग की है।
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47km दौड़ती रही बस, भीतर ड्राइवर-कं डक्टर नाबालिग से करते रहे हैवानियत, NHRC ने लिया संज्ञान
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दिल्ली में चलती स्लीपर बस में16 साल की छात्रा से हैवानियत का मामला सामने आया है। चलती बस के  भीतर छात्रा के  साथ ड्राइवर और कं डक्टर ने दुष्कर्म

किया। इस मामले में अब एनएचआरसी ने संज्ञान लिया है।

राष्ट्रीय मानवाधिकार आयोग (NHRC) ने 16 वर्षीय कक्षा 11 की छात्रा के  साथ चलती स्लीपर बस में कथित गैंगरेप के  मामले का संज्ञान लिया है। आरोप है

कि 4 अगस्त को ग्रेटर नोएडा से दिल्ली की ओर सफर के  दौरान बस के  ड्राइवर और कं डक्टर ने चलती बस में नाबालिग छात्रा के  साथ यौन उत्पीड़न किया।

NHRC के  सदस्य प्रियंक कानूनगो की अध्यक्षता में आयोग ने मामले को गंभीरता से लेते हुए दिल्ली पुलिस कमिश्नर और गौतम बुद्ध नगर के  पुलिस कमिश्नर

को नोटिस जारी किया है। आयोग ने संबंधित अधिकारियों को आरोपों की जांच करने और दो सप्ताह के  भीतर कार्रवाई  रिपोर्ट (Action Taken Report)

प्रस्तुत करने का निर्देश दिया है।

चलती स्लीपर बस में छात्रा से दुष्कर्म

दिल्ली में 16 साल की छात्रा से चलती स्लीपर बस में दुष्कर्म की घटना 4 अगस्त की है, पुलिस ने 31 अगस्त को इसकी जानकारी दी, जिसके  बाद

एनएचआरसी ने इस मामले पर संज्ञान लिया है। पुलिस की दी गई  जानकारी के  मुताबिक पीड़ित छात्रा ग्रेटर नोएडा के  परी चौक पर इस खाली बस में बैठी।

बस 47 किलोमीटर दौड़ती रही, बस में शीशे में पर्दे लगे थे। पर्दों की वजह से भीतर की घटना का किसी को पता नहीं चल सकी। रास्ते भर बस के  ड्राइवर

और कं डक्टर ने छात्रा के  साथ हैवानियत की और फिर उसे कश्मीरी गेट पर छोड़कर फरार हो गए। 

ड्राइवर और कं डक्टर गिरफ्तार

घटना की जानकारी के  बाद पुलिस ने बस ड्राइवर कु लदीप और कं डक्टर संदीप को गिरफ्तार कर लिया है। हालांकि आरोपियों की गिरफ्तारी कब हुई , इसकी

भी जानकारी सामने नहीं आई  है। पीड़ित छात्रा उत्तर प्रदेश के  मैनपुरी जिले की रहने वाली है और 11वीं में पढ़ती है। पता चला है कि छात्रा घर में हुए किसी

विवाद की वजह से वह घर से निकल भागी थी और अपने किसी रिश्तेदार के  यहां जा रही थी। 

रास्ते में हो बारिश और अंधेरे के  कारण छात्रा गलती से परी चौक पर उतर गई  थी। फिर यहां से नोएडा जाने के  लिए बस का इंतजार करने लगी और आ रही

स्लीपर बस में बैठ गई । ड्राइवर और कं डक्टर ने बताया कि बस नोएडा सेक्टर-63 जा रही है। बस खाली थी और सिर्फ  ड्राइवर और कं डक्टर थे और दोनों ने

उसके  साथ दुष्कर्म किया और विरोध करने पर जान से मारने की धमकी दी।
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दिल्ली पुलिस को है फोरेंसिक रिपोर्ट का बेसब्री से इंतजार, DNA बनेंगे अहम 'गवाह'; NHRC ने भी गैंगरेप में लिया संज्ञान
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पुलिस 4 अगस्त को चलती बस में हुए नाबालिग से सामूहिक बलात्कार मामले में डीएनए और फिंगरप्रिंट्स जैसे मजबूत फोरेंसिक साक्ष्य जुटा रही है। राष्ट्रीय

मानव अधिकार आयोग (NHRC) ने भी इस मामले का संज्ञान लेते हुए दिल्ली, गौतमबुद्धनगर और मैनपुरी के  पुलिस अधिकारियों से विस्तृत रिपोर्ट मांगी है।

डिजिटल डेस्क, नई  दिल्ली। बीते 4 अगस्त को एक चलती स्लीपर बस में 16 वर्षीय नाबालिग लड़की के  साथ हुए सामूहिक बलात्कार के  सनसनीखेज मामले

में पुलिस ने आरोपियों के  खिलाफ मजबूत फोरेंसिक और वैज्ञानिक साक्ष्य जुटाए हैं।

पुलिस का कहना है कि इस जघन्य अपराध में शामिल दो आरोपितों ड्राइवर कु लदीप और कं डक्टर संदीप को कड़ी सजा दिलाने के  लिए डीएनए रिपोर्ट और

फिंगरप्रिंट्स सबसे महत्वपूर्ण कड़ी साबित होंगे।

वहीं, एनएचआरसी ने दिल्ली और गौतमबुद्धनगर के  पुलिस आयुक्तों तथा मैनपुरी के  पुलिस अधीक्षक को नोटिस जारी कर दो सप्ताह के  भीतर इस मामले

पर विस्तृत रिपोर्ट मांगी है।

फॉरेंसिक साक्ष्य और फिंगरप्रिंट्स से पुष्टि

जासूसों के  अनुसार, पीड़िता और दोनों आरोपियों के  फिंगरप्रिंट्स ने बस के  भीतर उनकी मौजूदगी की स्पष्ट पुष्टि की है। फॉरेंसिक विशेषज्ञों ने बस की सीटों,

स्टीयरिंग व्हील, चालक दल की सीट के  पास मिले कं बल और गलियारे में बिछाई  गई  बेडशीट से नमूने एकत्र किए हैं।

कपड़ों की जब्ती: आरोपियों द्वारा घटना के  समय पहने गए कपड़ों को जब्त कर जांच प्रयोगशाला भेज दिया गया है।

फोरेंसिक रिपोर्ट का इंतजार: पुलिस सूत्रों के  मुताबिक एक विस्तृत फॉरेंसिक रिपोर्ट आना बाकी है, जिसके  लिए एक विशेष जांच टीम गठित की गई  है।

नोएडा से कश्मीरी गेट तक अपराध का क्रम

जांच में सामने आया है कि 4 अगस्त को पीड़िता घर से झगड़े के  बाद निकली थी और नोएडा के  सेक्टर 63 स्थित अपने चचेरे भाई  के  घर जाने के  लिए पारी

चौक पर लिफ्ट मांग रही थी।

झांसा देकर बस में बैठाया: कं डक्टर संदीप ने लड़की से 5-7 मिनट बात की और उसे यह कहकर बस में बैठा लिया कि बस उसी दिशा में जा रही है।

चलती बस में दरिंदगी: बस में चढ़ते ही संदीप ने बख्तावरपुर गांव (नोएडा सेक्टर 127-128) के  पास उसके  साथ बलात्कार किया। इसके  बाद संदीप ने

स्टीयरिंग संभाली और ड्राइवर कु लदीप ने लड़की के  साथ जबरन दुष्कर्म किया।

26 किमी का सफर और कश्मीरी गेट पर ड्रॉप: हमले के  बाद बस 26 किलोमीटर तक बिना रुके  चलती रही। आरोपियों ने पीड़िता को कश्मीरी गेट बस स्टैंड

पर उतार दिया, जिसके  बाद पीड़िता ने तुरंत पुलिस को सूचना दी।

तिमारपुर से त्वरित गिरफ्तारी और बस का आपराधिक रिकॉर्ड

कश्मीरी गेट पुलिस द्वारा सूचना मिलते ही त्वरित कार्रवाई  करते हुए दोनों आरोपियों को अपराध के  कु छ ही घंटों के  भीतर कश्मीरी गेट से लगभग 5

किलोमीटर दूर तिमारपुर इलाके  से गिरफ्तार कर लिया गया और स्लीपर बस को जब्त कर लिया गया।

एनएचआरसी ने लिया स्वत: संज्ञान

उधर, राष्ट्रीय मानव अधिकार आयोग (एनएचआरसी) ने मीडिया रिपोर्ट का स्वतः संज्ञान लेते हुए यह माना कि मानवाधिकारों के  उल्लंघन का गंभीर मुद्दा है।
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इसलिए आयोग ने दिल्ली और गौतमबुद्धनगर के  पुलिस आयुक्तों तथा मैनपुरी के  पुलिस अधीक्षक को नोटिस जारी कर दो सप्ताह के  भीतर इस मामले पर

विस्तृत रिपोर्ट मांगी है। रिपोर्ट में जांच की स्थिति और पीड़िता को दिए जा सकने वाले मुआवजे आदि के  बारे में जानकारी दी जा सकती है।
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गुरुग्राम-बिल बकाया पर मेदांता ने नहीं दी युवक की डेडबॉडी: परिवार बोला-₹23 लाख वसूले, ₹18 लाख और बताए; NHRC अध्यक्ष की पोस्ट-मैं

अस्पताल का इलाज करने जा रहा

01-09-2026 10:23:00

Medanta Hospital Gurugram controversy NHRC intervention regarding withheld deadbody payment dispute latest

news updates. Follow Dainik Bhaskar.

परिवार बोला-₹23 लाख वसूले, ₹18 लाख और बताए; NHRC अध्यक्ष की पोस्ट-मैं अस्पताल का इलाज करने जा रहागुरुग्राम में राष्ट्रीय मानवाधिकार

आयोग के  अध्यक्ष ने मेदांता अस्पताल द्वारा एक युवक की डेडबॉडी नहीं देने पर सख्ती दिखाई  है। गुरुग्राम में मेदांता अस्पताल में उत्तर प्रदेश के  शाहजहांपुर

निवासी 30 वर्षीय युवक की इलाज के  दौरान मौत हो गई । इसके  बाद अस्पताल प्रशासन ने बकाया बिल के  भुगतान होने तक मृतक का शव परिजनों को

सौंपने से इनकार कर दिया, जिसे लेकर हंगामा हो गया। परिवार के  मुताबिक, बेटे के  लिए इलाज के  नाम पर अस्पताल ने 23 लाख रुपये की भारी-भरकम

राशि वसूल ली, लेकिन जान नहीं बचाई  जा सकी। अब 18 लाख रुपए बिल और बकाया बता दिया। जब उन्होंने इतनी बड़ी राशि तुरंत दे पाने में असमर्थता

जताई  तो अस्पताल प्रबंधन ने बकाया राशि जमा न होने तक डेडबॉडी देने से साफ मना कर दिया। मामला राष्ट्रीय मानवाधिकार आयोग तक भी पहुंचा। राष्ट्रीय

अध्यक्ष प्रियंक कानूनगो की सीधी चेतावनी के  बाद अस्पताल प्रशासन बैकफु ट पर आया और शव को परिजनों के  सौंपा गया। आयोग की तरफ से पीड़ित

परिवार की पहचान उजागर नहीं की गई  है। हालांकि, राष्ट्रीय अध्यक्ष ने अपने अधिकारिक एक्स हैंडल पर अस्पताल को कड़ी चेतावनी देते हुए लिखा कि वे

खुद अस्पताल का इलाज करने पहुंच रहे हैं। प्रियंक की इस पोस्ट पर कई  यूजर्स  ने कमेंट भी किए। कु छ ने पूछा कि कितने में सेटलमेंट हुआ, जिसका जवाब

प्रियंक ने देते हुए लिखा-उधर, इस संबंध में मेदांता हॉस्पिटल की पीआरओ टीम से प्रबंधन का पक्ष जानने का प्रयास किया गया, लेकिन कोई  रिप्लाई  नहीं

आया।युवक को गंभीर हालत में कराया था भर्ती : पीड़ित परिवार के  अनुसार युवक को गंभीर स्थिति में मेदांता में भर्ती कराया गया था। परिजनों ने अपनी

जमा-पूंजी और उधार लेकर इलाज के  नाम पर अस्पताल को 23 लाख रुपये की भारी-भरकम राशि का भुगतान कर दिया था। कई  दिन चले इलाज के

बावजूद बेटे की जान नहीं बचाई  जा सकी।बेटे के  दम तोड़ने के  बाद अस्पताल प्रबधंन ने परिजनों को 18 लाख रुपए का अतिरिक्त बिल बताया। परिजनों ने

इतनी बड़ी राशि तुरंत दे पाने में असमर्थता जताई  और शव सौंपने की गुहार लगाई , लेकिन अस्पताल प्रबंधन ने बकाया राशि जमा न होने तक डेडबॉडी देने से

साफ मना कर दिया।शव न देने कीजानकारी राष्ट्रीय मानवाधिकार आयोग तक पहुंची। इस पर राष्ट्रीय अध्यक्ष प्रियंक कानूनगो ने अत्यंत कड़ा रुख अपनाया।

उन्होंने सोशल मीडिया प्लेटफॉर्म एक्स पर एक बेहद तीखी पोस्ट साझा करते हुए लिखा- गुरुग्राम के  मेदांता अस्पताल में शाहजहांपुर उत्तर प्रदेश निवासी एक

30 वर्षीय युवक की मृत्यु के  बाद उसका मृत शरीर परिजनों को नहीं सौंपा जा रहा है। परिजन 23 लाख रुपया भर चुके  हैं अभी 18 लाख रुपया और मांगा

जा रहा है। अस्पताल इतना ढीठ है कि ना तो प्रशासन की बात मान रहा है और ना सुप्रीम कोर्ट के  ऑर्डर और ना NHRC की गाइडलाइन को फॉलो कर रहा

है। अब इस अस्पताल का इलाज करने मैं स्वयं जा रहा हूं।मानवाधिकार आयोग के  अध्यक्ष की इस सख्त चेतावनी के  बाद मेदांता अस्पताल प्रशासन में

हड़कं प मच गया। कानूनी कार्रवाई  और प्रशासनिक गाज गिरने के  डर से अस्पताल प्रबंधन तत्काल हरकत में आया और बिना किसी और शर्त  के  मृतक युवक

का शव उसके  परिजनों को सौंप दिया। शव मिलने के  बाद परिजन उसे लेकर अपने गृह जनपद शाहजहांपुर के  लिए रवाना हो गए। हालांकि, इस पूरे

घटनाक्रम में अभी तक यह आधिकारिक रूप से स्पष्ट नहीं हो पाया है कि मृतक युवक को मूल रूप से किस गंभीर बीमारी के  चलते अस्पताल में भर्ती कराया

गया था। अस्पताल प्रबंधन की ओर से भी इस संबंध में कोई  जानकारी नहीं दी गई ।सुप्रीम कोर्ट और मानवाधिकार आयोग की ओर अपने कई  दिशा-निर्देशों में

यह स्पष्ट रूप से कहा है कि किसी भी मरीज के  शव को बिल के  भुगतान न होने के  आधार पर बंधक नहीं बनाया जा सकता, क्योंकि यह मृतक की गरिमा

और मानवाधिकारों का सीधा उल्लंघन है। प्रियंक कानूनगो की पोस्ट के  अलावा सोशल मीडिया यूजर्स  का भी इस पर गुस्सा फू ट पड़ा है। लोगों ने अस्पताल

प्रबंधन की अमानवीयता की कड़े शब्दों में निंदा की। एक यूजर्स  ने लिखा कि 23 लाख रुपये ऐंठने के  बाद भी शव न सौंपना पूरी तरह से लूट है। बड़े कॉर्पो रेट

अस्पताल जीवन रक्षक नहीं, बल्कि 'लाशों के  सौदागर' बन चुके  हैं। जनता ने सुप्रीम कोर्ट के  आदेशों की धज्जियां उड़ाने वाले ऐसे चिकित्सा संस्थानों के

खिलाफ सख्त से सख्त कानूनी कार्रवाई  और इनका लाइसेंस रद्द करने की पुरजोर मांग की है।दोस्तों ने दिया वारदात को अंजाम; पहले हुए झगड़े की

शिकायत दी थीहल्द्वानी शुद्धिकरण की शिकायत करने पहुं चे थे; पुलिस पर टालमटोल का आरोपलोगों ने पुलिस गश्त पर उठाए सवाल, बोले-अंधेरे का

फायदा उठा रहे बदमाशसहारनपुर में नदी उफनाई , पुल-सड़कें  डूबीं, गांवों में घुसा पानीअल्मोड़ा में मलबे में दबकर 3 की मौत, सड़क बहीराजस्थान-कल तेज

बारिश का अलर्ट, कम बरसात का रिकॉर्ड  बनामेरठ में गर्मी-उमस से लोग बेहाल, 34°C पहुंचा पारापंजाब में 5 सितंबर तक बारिश का अलर्ट.

परिवार बोला-₹23 लाख वसूले, ₹18 लाख और बताए; NHRC अध्यक्ष की पोस्ट-मैं अस्पताल का इलाज करने जा रहागुरुग्राम में राष्ट्रीय मानवाधिकार

आयोग के  अध्यक्ष ने मेदांता अस्पताल द्वारा एक युवक की डेडबॉडी नहीं देने पर सख्ती दिखाई  है। गुरुग्राम में मेदांता अस्पताल में उत्तर प्रदेश के  शाहजहांपुर

निवासी 30 वर्षीय युवक की इलाज के  दौरान मौत हो गई । इसके  बाद अस्पताल प्रशासन ने बकाया बिल के  भुगतान होने तक मृतक का शव परिजनों को

सौंपने से इनकार कर दिया, जिसे लेकर हंगामा हो गया। परिवार के  मुताबिक, बेटे के  लिए इलाज के  नाम पर अस्पताल ने 23 लाख रुपये की भारी-भरकम
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राशि वसूल ली, लेकिन जान नहीं बचाई  जा सकी। अब 18 लाख रुपए बिल और बकाया बता दिया। जब उन्होंने इतनी बड़ी राशि तुरंत दे पाने में असमर्थता

जताई  तो अस्पताल प्रबंधन ने बकाया राशि जमा न होने तक डेडबॉडी देने से साफ मना कर दिया। मामला राष्ट्रीय मानवाधिकार आयोग तक भी पहुंचा। राष्ट्रीय

अध्यक्ष प्रियंक कानूनगो की सीधी चेतावनी के  बाद अस्पताल प्रशासन बैकफु ट पर आया और शव को परिजनों के  सौंपा गया। आयोग की तरफ से पीड़ित

परिवार की पहचान उजागर नहीं की गई  है। हालांकि, राष्ट्रीय अध्यक्ष ने अपने अधिकारिक एक्स हैंडल पर अस्पताल को कड़ी चेतावनी देते हुए लिखा कि वे

खुद अस्पताल का इलाज करने पहुंच रहे हैं। प्रियंक की इस पोस्ट पर कई  यूजर्स  ने कमेंट भी किए। कु छ ने पूछा कि कितने में सेटलमेंट हुआ, जिसका जवाब

प्रियंक ने देते हुए लिखा-उधर, इस संबंध में मेदांता हॉस्पिटल की पीआरओ टीम से प्रबंधन का पक्ष जानने का प्रयास किया गया, लेकिन कोई  रिप्लाई  नहीं

आया।युवक को गंभीर हालत में कराया था भर्ती : पीड़ित परिवार के  अनुसार युवक को गंभीर स्थिति में मेदांता में भर्ती कराया गया था। परिजनों ने अपनी

जमा-पूंजी और उधार लेकर इलाज के  नाम पर अस्पताल को 23 लाख रुपये की भारी-भरकम राशि का भुगतान कर दिया था। कई  दिन चले इलाज के

बावजूद बेटे की जान नहीं बचाई  जा सकी।बेटे के  दम तोड़ने के  बाद अस्पताल प्रबधंन ने परिजनों को 18 लाख रुपए का अतिरिक्त बिल बताया। परिजनों ने

इतनी बड़ी राशि तुरंत दे पाने में असमर्थता जताई  और शव सौंपने की गुहार लगाई , लेकिन अस्पताल प्रबंधन ने बकाया राशि जमा न होने तक डेडबॉडी देने से

साफ मना कर दिया।शव न देने कीजानकारी राष्ट्रीय मानवाधिकार आयोग तक पहुंची। इस पर राष्ट्रीय अध्यक्ष प्रियंक कानूनगो ने अत्यंत कड़ा रुख अपनाया।

उन्होंने सोशल मीडिया प्लेटफॉर्म एक्स पर एक बेहद तीखी पोस्ट साझा करते हुए लिखा- गुरुग्राम के  मेदांता अस्पताल में शाहजहांपुर उत्तर प्रदेश निवासी एक

30 वर्षीय युवक की मृत्यु के  बाद उसका मृत शरीर परिजनों को नहीं सौंपा जा रहा है। परिजन 23 लाख रुपया भर चुके  हैं अभी 18 लाख रुपया और मांगा

जा रहा है। अस्पताल इतना ढीठ है कि ना तो प्रशासन की बात मान रहा है और ना सुप्रीम कोर्ट के  ऑर्डर और ना NHRC की गाइडलाइन को फॉलो कर रहा

है। अब इस अस्पताल का इलाज करने मैं स्वयं जा रहा हूं।मानवाधिकार आयोग के  अध्यक्ष की इस सख्त चेतावनी के  बाद मेदांता अस्पताल प्रशासन में

हड़कं प मच गया। कानूनी कार्रवाई  और प्रशासनिक गाज गिरने के  डर से अस्पताल प्रबंधन तत्काल हरकत में आया और बिना किसी और शर्त  के  मृतक युवक

का शव उसके  परिजनों को सौंप दिया। शव मिलने के  बाद परिजन उसे लेकर अपने गृह जनपद शाहजहांपुर के  लिए रवाना हो गए। हालांकि, इस पूरे

घटनाक्रम में अभी तक यह आधिकारिक रूप से स्पष्ट नहीं हो पाया है कि मृतक युवक को मूल रूप से किस गंभीर बीमारी के  चलते अस्पताल में भर्ती कराया

गया था। अस्पताल प्रबंधन की ओर से भी इस संबंध में कोई  जानकारी नहीं दी गई ।सुप्रीम कोर्ट और मानवाधिकार आयोग की ओर अपने कई  दिशा-निर्देशों में

यह स्पष्ट रूप से कहा है कि किसी भी मरीज के  शव को बिल के  भुगतान न होने के  आधार पर बंधक नहीं बनाया जा सकता, क्योंकि यह मृतक की गरिमा

और मानवाधिकारों का सीधा उल्लंघन है। प्रियंक कानूनगो की पोस्ट के  अलावा सोशल मीडिया यूजर्स  का भी इस पर गुस्सा फू ट पड़ा है। लोगों ने अस्पताल

प्रबंधन की अमानवीयता की कड़े शब्दों में निंदा की। एक यूजर्स  ने लिखा कि 23 लाख रुपये ऐंठने के  बाद भी शव न सौंपना पूरी तरह से लूट है। बड़े कॉर्पो रेट

अस्पताल जीवन रक्षक नहीं, बल्कि 'लाशों के  सौदागर' बन चुके  हैं। जनता ने सुप्रीम कोर्ट के  आदेशों की धज्जियां उड़ाने वाले ऐसे चिकित्सा संस्थानों के

खिलाफ सख्त से सख्त कानूनी कार्रवाई  और इनका लाइसेंस रद्द करने की पुरजोर मांग की है।दोस्तों ने दिया वारदात को अंजाम; पहले हुए झगड़े की

शिकायत दी थीहल्द्वानी शुद्धिकरण की शिकायत करने पहुं चे थे; पुलिस पर टालमटोल का आरोपलोगों ने पुलिस गश्त पर उठाए सवाल, बोले-अंधेरे का

फायदा उठा रहे बदमाशसहारनपुर में नदी उफनाई , पुल-सड़कें  डूबीं, गांवों में घुसा पानीअल्मोड़ा में मलबे में दबकर 3 की मौत, सड़क बहीराजस्थान-कल तेज

बारिश का अलर्ट, कम बरसात का रिकॉर्ड  बनामेरठ में गर्मी-उमस से लोग बेहाल, 34°C पहुंचा पारापंजाब में 5 सितंबर तक बारिश का अलर्ट
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दिल्ली बस गैंगरेप पर गरमाई  सियासत, डिंपल यादव ने कसा भाजपा पर तंज; बोलीं- उजागर हो रहीं सरकार की नाकामियां

Edited by: निलेश द्विवेदी Updated Sep 1, 2026, 10:26 PM IST

Delhi Bus Gang Rape Case: दिल्ली में नाबालिग छात्रा से कथित गैंगरेप के  मामले ने सुरक्षा व्यवस्था पर गंभीर सवाल खड़े कर दिए हैं। सपा सांसद

डिंपल यादव ने घटना को शर्मनाक बताते हुए पीड़िता को न्याय और आरोपियों के  खिलाफ कड़ी कार्रवाई  की मांग की है। वहीं, इस मामले का राष्ट्रीय

मानवाधिकार आयोग (NHRC) ने खुद संज्ञान लेते हुए दिल्ली, गौतम बुद्ध नगर और मैनपुरी पुलिस से रिपोर्ट तलब की है।

Delhi Bus Gang Rape Case: दिल्ली में चलती बस में 16 वर्षीय नाबालिग लड़की के  साथ कथित गैंगरेप के  मामले में पर सपा सांसद डिंपसल यादव

ने भाजपा पर निशाना साधा है तो, वहीं राष्ट्रीय मानवाधिकार आयोग (NHRC) ने खुद घटना पर संज्ञान लिया है। आयोग ने इस मामले को गंभीर

मानवाधिकार उल्लंघन से जुड़ा मामला मानते हुए दिल्ली और गौतम बुद्ध नगर के  पुलिस आयुक्तों के  साथ-साथ मैनपुरी के  पुलिस अधीक्षक को नोटिस जारी

किया है। NHRC ने संबंधित पुलिस अधिकारियों से दो सप्ताह के  अंदर विस्तृत रिपोर्ट देने को कहा है। आयोग के  मुताबिक, रिपोर्ट में मामले की जांच की

मौजूदा स्थिति के  साथ पीड़िता को किसी तरह का मुआवजा दिए जाने की जानकारी भी शामिल करनी होगी। NHRC ने कहा कि अगर मीडिया रिपोर्ट में

सामने आए आरोप सही पाए जाते हैं, तो यह बेहद गंभीर मानवाधिकार उल्लंघन का मामला बनता है।

डिंपल यादव ने भाजपा सरकार पर साधा निशाना

इस घटना पर समाजवादी पार्टी की मैनपुरी से सांसद डिंपल यादव ने सोशल मीडिया प्लेटफॉर्म  एक्स पर पोस्ट करते हुए लिखा कि, "नोएडा से दिल्ली जा रही

बस में मैनपुरी की छात्रा के  साथ सामूहिक दुष्कर्म की घटना अत्यंत भयावह और शर्मनाक है। महिला सुरक्षा के  दावों के  बीच ऐसी घटनाएं  भाजपा सरकार की

नाकामी उजागर करती हैं। इस कठिन समय में हम पीड़िता और उसके  परिवार के  साथ खड़े हैं। पीड़िता को शीघ्र न्याय, सुरक्षा और हरसंभव सहायता मिले

तथा दोषियों को कठोरतम सजा दी जाए।" डिंपल यादव के  इस बयान के  बाद इस घटना ने राजनीतिक मोड़ भी ले लिया है।

4 अगस्त की रात हुई  खौफनाक वारदात

जानकारी के  अनुसार, 16 वर्षीय लड़की 4 अगस्त की रात उत्तर प्रदेश के  ग्रेटर नोएडा स्थित परी चौक से एक बस में सवार हुई  थी। उसे नोएडा के  सेक्टर-63

जाना था। आरोप है कि बस के  चालक और परिचालक ने रास्ते में उसके  साथ कथित तौर पर सामूहिक दुष्कर्म किया। इसके  बाद उसे दिल्ली के  कश्मीरी गेट

इलाके  में छोड़ दिया गया। आरोप यह भी है कि आरोपियों ने पीड़िता को जान से मारने की धमकी दी। मामले में दिल्ली पुलिस ने कश्मीरी गेट थाने में

एफआई आर दर्ज करने के  बाद तेजी से कार्रवाई  की। पुलिस ने बस चालक 39 वर्षीय कु लदीप और परिचालक 26 वर्षीय संदीप को कु छ ही घंटों के  भीतर

तिमारपुर स्थित एक पार्किंग स्थल से गिरफ्तार कर लिया। दोनों आरोपी कानपुर के  रहने वाले बताए जा रहे हैं।

पीड़िता को उपलब्ध कराई  गई  मदद और इन जानकारियों की मांग

मीडिया रिपोर्ट के  अनुसार, लड़की उत्तर प्रदेश के  मैनपुरी स्थित अपने घर से नोएडा के  सेक्टर-63 में रहने वाली अपनी रिश्तेदार से मिलने के  लिए निकली थी।

सफर के  दौरान वह अपने निर्धारित स्टॉप से आगे निकल गई  और परी चौक पर उतर गई । इसके  बाद उसने एक दूसरी बस में सवार होने से पहले कथित तौर

पर यह सुनिश्चित किया कि बस सेक्टर-63 की ओर जा रही है। NHRC ने 31 अगस्त को प्रकाशित मीडिया रिपोर्ट का संज्ञान लेते हुए कहा कि घटना में

नाबालिग को कथित तौर पर धमकाकर दिल्ली के  कश्मीरी गेट बस टर्मिनल के  पास छोड़ दिया गया। आयोग ने संबंधित पुलिस अधिकारियों से मामले की

जांच, अब तक की कार्रवाई  और पीड़िता को उपलब्ध कराई  गई  सहायता से जुड़ी पूरी जानकारी मांगी है।

https://www.timesnowhindi.com/cities/delhi-bus-gang-rape-case-dimple-yadav-slams-bjp-government-demands-justice-and-strict-action-against-accused-article-156026681
https://www.timesnowhindi.com/cities/delhi-bus-gang-rape-case-dimple-yadav-slams-bjp-government-demands-justice-and-strict-action-against-accused-article-156026681
https://www.timesnowhindi.com/cities/delhi-bus-gang-rape-case-dimple-yadav-slams-bjp-government-demands-justice-and-strict-action-against-accused-article-156026681


Bhaskar Hindi, Online News, 02/09/2026

Source: https://www.bhaskarhindi.com/other/hindi-states-didnt-heed-

caution-regarding-sleeper-buses-nhrc-issues-notice-to-delhi-up-over-

minors-assault-in-moving-vehicle-20260901181315-1353835

Home /अन्य /बस रेप के स पर एनएचआरसी सख्त, दिल्ली... 

बस रेप के स पर एनएचआरसी सख्त, दिल्ली और यूपी सरकार को नोटिस

1 Sept 2026 8:27 PM 

राष्ट्रीय मानवाधिकार आयोग (एनएचआरसी) ने मंगलवार को कहा कि उसने दिल्ली और उत्तर प्रदेश सरकारों को नोटिस जारी किए हैं।

नई  दिल्ली, 1 सितंबर (आई एएनएस)। राष्ट्रीय मानवाधिकार आयोग (एनएचआरसी) ने मंगलवार को कहा कि उसने दिल्ली और उत्तर प्रदेश सरकारों को

नोटिस जारी किए हैं। इसमें पिछले महीने चलती हुई  खाली बस में 16 साल की लड़की के  साथ कथित रेप की जांच की मांग की गई  है। साथ ही,

एनएचआरसी ने दावा किया कि कई  राज्य सरकारों ने उसकी पिछली चेतावनी पर ध्यान नहीं दिया था कि ऐसी गाड़ियां नियमों का उल्लंघन कर रही हैं।

एनएचआरसी सदस्य प्रियंक कानूनगो ने समाचार एजेंसी आई एएनएस से ​​बातचीत करते हुए कहा, "दिल्ली में जो घटना सामने आई  है, जिसमें चलती स्लीपर

कोच बस में लगभग 47 किलोमीटर के  सफर के  दौरान एक लड़की के  साथ रेप किया गया, वह अपने आप में इस अपराध की भयावहता को दिखाती है।

हमने इस मामले में दिल्ली और उत्तर प्रदेश दोनों सरकारों को नोटिस जारी किए हैं। हमने घटना की जांच के  आदेश दिए हैं और पीड़िता के  पुनर्वास के  लिए

निर्देश दिए हैं।" उन्होंने कहा कि एनएचआरसी पिछले एक साल से राज्य सरकारों को चेतावनी दे रहा है कि स्लीपर कोच बसें नियमों का उल्लंघन कर रही हैं।

उन्होंने कहा, "यह दुर्भाग्यपूर्ण है कि कई  राज्य सरकारों ने इस पर अभी तक कोई  प्रभावी कदम नहीं उठाया है, इसलिए हम फिर से सभी राज्य सरकारों से

बात करने जा रहे हैं कि स्लीपर बसों में के बिन, पर्दे आदि यात्रियों की सुरक्षा में बाधा डालते हैं और इस पर ध्यान देने की जरूरत है।" पुलिस के  अनुसार, यह

घटना 4 अगस्त को ग्रेटर नोएडा में परी चौक के  पास हुई  थी। पीड़िता ने शिकायत में आरोप लगाया कि दो आरोपियों ने उसके  साथ यौन उत्पीड़न किया और

विरोध करने पर जान से मारने की धमकी दी। बाद में उन्होंने लड़की को दिल्ली में कश्मीरी गेट के  पास छोड़ दिया। आरोपियों की पहचान ड्राइवर कु लदीप और

कं डक्टर संदीप के  तौर पर हुई  है और उन्हें उसी दिन तिमारपुर के  एक पार्किंग एरिया से गिरफ्तार कर लिया गया। इस बीच, प्रियंक कानूनगो ने सजा के  तौर

पर धूप में खड़ा किए जाने के  बाद 10 साल की बच्ची की मौत के  मामले पर भी प्रतिक्रिया दी। एनएचआरसी के  सदस्य ने 'राइट टू एजुके शन एक्ट' की धारा

17 और 'जुवेनाइल जस्टिस एक्ट' की धारा 75 का जिक्र करते हुए कहा कि इनमें स्कू लों में बच्चों को किसी भी तरह की शारीरिक या मानसिक सजा देने या

परेशान करने पर सख्‍त रोक है। उन्होंने कहा, "यह घटना अपने आप में बहुत गंभीर है कि एक बच्ची को धूप में खड़ा किया गया, जिससे दुर्भाग्यवश उसकी

मौत हो गई ।" कानूनगो ने आगे कहा, "इस मामले में हमने दिल्ली पुलिस और दिल्ली सरकार के  शिक्षा विभाग को नोटिस जारी किए हैं, ताकि जिम्मेदार

शिक्षकों और मैनेजमेंट के  खिलाफ एफआई आर दर्ज की जा सके  और एक मिसाल कायम की जा सके , जो छात्रों के  साथ होने वाले ऐसे क्रू र अत्याचारों को

रोकने के  लिए एक सबक बने।"
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Gurugram के  नामी अस्पताल ने बिल न चुकाने पर शव देने से किया इनकार, NHRC के  एक्शन के  बाद परिजनों को सौंपा

18 लाख का बिल न भरने पर अस्पताल ने नहीं दिया शव, NHRC के  हस्तक्षेप के  बाद मिली देह
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Gurugram/गुरुग्राम

उत्तर प्रदेश के  शाहजहांपुर निवासी 31 वर्षीय अंकु र गुप्ता की Gurugram के  मेदांता अस्पताल में इलाज के  दौरान मौत के  बाद बकाया बिल को लेकर

भारी विवाद खड़ा हो गया। मृतक के  परिजनों का आरोप था कि अस्पताल प्रबंधन ने ₹18.55 लाख से अधिक का अतिरिक्त बकाया बिल जमा न कराने पर

शव रोकने का प्रयास किया, जबकि परिवार पहले ही ₹23.67 लाख से अधिक का भुगतान कर चुका था। राष्ट्रीय मानवाधिकार आयोग (NHRC) के  कड़े

रुख और त्वरित कार्रवाई  के  बाद अस्पताल प्रशासन ने बिना बकाया भुगतान के  ही शव परिजनों के  सुपुर्द कर दिया। 

आर्थिक तंगी से लाचार मां ने लगाई  थी आयोग से गुहार

शिकायतकर्ता सुषमा रानी के  अनुसार, उनके  बेटे अंकु र गुप्ता का फे फड़ों के  गंभीर संक्रमण का इलाज Gurugram के  मेदांता अस्पताल में चल रहा था।

इलाज के  दौरान उनका निधन हो गया। सुषमा रानी ने अपनी बेहद खराब आर्थिक स्थिति का हवाला देते हुए आयोग से मदद की गुहार लगाई  थी कि वह

अतिरिक्त ₹18,55,422 देने में असमर्थ हैं। उन्होंने Gurugram के  अस्पताल द्वारा शव रोकने को मौलिक अधिकारों और मानवीय गरिमा का हनन बताया।

राष्ट्रीय मानवाधिकार आयोग की त्वरित कार्रवाई

मामले की गंभीरता को देखते हुए मानवाधिकार आयोग के  सदस्य प्रियंक कानूनगो की पीठ ने मानवाधिकार संरक्षण अधिनियम, 1993 की धारा 12 के  तहत

मामले का संज्ञान लिया। आयोग ने स्पष्ट किया कि प्रथम दृष्टया यह पीड़िता के  मानवाधिकारों का उल्लंघन प्रतीत होता है। आयोग के  महानिदेशक (जांच) को

निर्देश दिए गए कि वे दूरभाष के  माध्यम से तथ्य जुटाएं  और 24 घंटे के  भीतर अपनी जांच रिपोर्ट आयोग के  समक्ष प्रस्तुत करें। इसके  अलावा, सदस्य प्रियंक

कानूनगो ने सोशल मीडिया प्लेटफॉर्म ‘एक्स’ पर भी अस्पताल प्रशासन को कड़ी चेतावनी दी थी, जिसके  बाद प्रक्रिया में तेजी आई ।

Gurugram के  अस्पताल प्रशासन का पक्ष:

मामले पर Gurugram के  मेदांता अस्पताल प्रशासन ने सफाई  देते हुए कहा, “शनिवार दोपहर स्वजन शव लेने पहुंचे थे। उन्होंने अपनी आर्थिक स्थिति का

हवाला देते हुए बकाया बिल भुगतान में असमर्थता जताई  थी। इसके  बाद प्रबंधन से बातचीत और जरूरी कागजी कार्रवाई  में थोड़ा समय लगा। देर शाम

स्वजन को शव सौंप दिया गया था। अस्पताल में बिल को लेकर विवाद जैसी कोई  स्थिति नहीं थी।” 
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फरीदाबाद: 4 घंटे धूप में खड़ी रही 11वीं की छात्रा, फिर छत से कू द मौत को लगाया गले

फरीदाबाद के  डबुआ इलाके  में 11वीं कक्षा की एक छात्रा ने स्कू ल की तीसरी मंजिल से कू दकर अपनी जान दे दी. परिजनों का आरोप है कि बिरयानी को

लेकर हुए झगड़े के  बाद उसे 4 घंटे तक धूप में खड़ा रखा गया था.

Written By : एबीपी स्टेट डेस्क |  Updated at : 01 Sep 2026 08:56 PM (IST)

Source : ABPLIVE AI 

फरीदाबाद (Faridabad) के  डबुआ-गाजीपुर रोड स्थित नवोदय विद्या निके तन स्कू ल में 11वीं की छात्रा द्वारा तीसरी मंजिल से कू दकर जान देने के  मामले ने

अब बड़ा तूल पकड़ लिया है. छात्रा को कथित तौर पर कड़ी धूप में खड़ा करने की घटना का राष्ट्रीय मानवाधिकार आयोग (NHRC) ने बेहद सख्त संज्ञान

लिया है. आयोग ने इस घटना को खतरनाक बताते हुए संबंधित पुलिस और शिक्षा विभाग को नोटिस जारी कर दिया है, ताकि जिम्मेदार शिक्षकों और स्कू ल

प्रबंधन के  खिलाफ तुरंत एफआई आर (FIR) दर्ज कर कानूनी कार्रवाई  की जा सके .

मृतका 16 वर्षीय जानवी के  पिता प्रमोद कु मार का आरोप है कि कक्षा में बिरयानी खाने को लेकर हुए झगड़े के  बाद उनकी बेटी को एक शिक्षिका ने सजा के

तौर पर चार घंटे तक धूप में खड़ा रखा था. इसी अपमान से आहत होकर उसने छलांग लगा दी. खून से लथपथ छात्रा ने बीके  अस्पताल में दम तोड़ दिया. इस

दर्दनाक घटना पर NHRC सदस्य प्रियांक कानूनगो ने तीखी प्रतिक्रिया दी है.

NHRC सदस्य प्रियांक कानूनगो ने क्या कहा?

प्रियंक कानूनगो ने कहा, "शिक्षा का अधिकार (RTE) कानून की धारा 17 और किशोर न्याय (JJ) अधिनियम की धारा 75 के  तहत स्कू लों में बच्चों को किसी

भी तरह का शारीरिक या मानसिक दंड देना पूरी तरह प्रतिबंधित है."

पलवल में KMP एक्सप्रेसवे पर भीषण हादसा, 6 श्रद्धालुओं की मौत, 15 घायल

'धूप में खड़ा करना बेहद खतरनाक'

कानूनगो ने नाराजगी जताते हुए कहा कि यह घटना अपने आप में बेहद खतरनाक है कि एक बच्ची को सजा के  तौर पर तेज धूप में खड़ा किया गया, जिसके

परिणामस्वरूप दुर्भाग्य से उसकी जान चली गई . आयोग ने दिल्ली पुलिस और सरकार के  शिक्षा विभाग को तुरंत नोटिस जारी किया है, ताकि जिम्मेदार

शिक्षकों और प्रबंधन पर एफआई आर दर्ज हो सके .

प्रिंसिपल ने दी थी सफाई

बता दें कि स्कू ल के  प्रिंसिपल आरके  शर्मा ने छात्रा को सजा देने के  आरोपों को पूरी तरह गलत बताया था. उनके  मुताबिक, जानवी बाथरूम जाने का बहाना

करके  कक्षा से बाहर गई  थी.

इस खौफनाक घटना के  बाद डबुआ थाना पुलिस पहले से ही मामले की जांच में जुटी है, लेकिन अब मानवाधिकार आयोग (NHRC) के  सीधे दखल के  बाद

स्कू ल प्रबंधन की मुश्किलें काफी बढ़ गई  हैं. पुलिस और शिक्षा विभाग अब आयोग के  नोटिस के  आधार पर स्कू ल के  सीसीटीवी फु टेज खंगाल रहे हैं और

अन्य सहपाठियों के  बयान दर्ज कर रहे हैं. इस दुखद घटना ने स्कू लों में बच्चों के  मानसिक स्वास्थ्य और शिक्षकों के  कड़े रवैये पर एक बड़ी और गंभीर बहस

छेड़ दी है.

करनाल: इंजीनियर ने रिटायरमेंट के  दिन की खुदकु शी! कार में मिला शव
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चलती बस में नाबालिग से दुष्कर्म पर NHRC का एक्शन, दिल्ली-नोएडा और मैनपुरी पुलिस से मांगी रिपोर्ट

By Rakesh Kumar Singh Edited By: Anup Tiwari

Updated: Wed, 02 Sep 2026 01:55 AM (IST)

राष्ट्रीय मानवाधिकार आयोग ने ग्रेटर नोएडा से दिल्ली के  बीच चलती बस में नाबालिग लड़की से सामूहिक दुष्कर्म मामले का स्वतः संज्ञान लिया है। आयोग ने

दिल्ली, गौतम बुद्ध नगर के  पुलिस कमिश्नर और मैनपुरी के  एसपी से दो सप्ताह के  भीतर विस्तृत रिपोर्ट मांगी है, जिसमें जांच की स्थिति और पीड़िता को दिए

गए मुआवजे की जानकारी शामिल हो।

जागरण संवाददाता, नई  दिल्ली। ग्रेटर नोएडा से दिल्ली के  बीच में चलती स्लीपर बस में 17 साल की नाबालिग लड़की के  साथ बस ड्राइवर और कं डक्टर द्वारा

सामूहिक दुष्कर्म करने के  मामले को राष्ट्रीय मानवाधिकार आयोग ने स्वतः संज्ञान लेकर दिल्ली और गौतम बुद्ध नगर के  पुलिस कमिश्नर और मैनपुरी के  पुलिस

अधीक्षक को नोटिस जारी कर दो सप्ताह के  भीतर इनसे विस्तृत रिपोर्ट मांगी है।

रिपोर्ट में जांच की स्थिति और पीड़िता को दिए गए मुआवजे (यदि कोई  हो) की जानकारी शामिल होने की उम्मीद है।

जान से मारने की धमकी देकर छोड़ा

राष्ट्रीय मानवाधिकार आयोग ने एक मीडिया रिपोर्ट का स्वतः संज्ञान लिया है, जिसमें बताया गया है कि चार अगस्त को ग्रेटर नोएडा, उत्तर प्रदेश से बस में

सवार हुई  17 वर्षीय लड़की के  साथ बस के  ड्राइवर और कं डक्टर ने सामूहिक दुष्कर्म किया।

वारदात के  दौरान आरोपितों ने उसे जान से मारने की धमकी भी दी और कश्मीरी गेट बस अड्डा के  बाहर छोड़ दिया।

चचेरे भाई  से मिलने निकली थी लड़की

आयोग का कहना है कि यदि वारदात सच हैं, तो यह मानवाधिकारों के  उल्लंघन का गंभीर मामला है। इसलिए दिल्ली और गौतम बुद्ध नगर के  पुलिस कमिश्नर

और मैनपुरी के  पुलिस अधीक्षक से रिपोर्ट मांगी गई  है।

31 अगस्त को आई  मीडिया रिपोर्ट के  अनुसार, लड़की मैनपुरी, उत्तर प्रदेश में अपने घर से सेक्टर 63 में रहने वाले अपने चचेरे भाई  से मिलने निकली थी,

लेकिन वह अपना स्टाप मिस कर गई  और परी चौक पर उतर गई । वहां से, उसने दूसरी बस पकड़ी, यह पक्का करने के  बाद कि वह नोएडा के  सेक्टर 63 जा

रही है।
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